
[ 3418 J

HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

THURSDAY, THE TW.ENTY SIXTH DAY OF SEPTEI\,BERTwo THoUSAND AND rwer.rri rolrh
PRESENT

't: ff :: J:: ::,5t t::'':.'::::^:.i::.
w.A. Nos.1099 1100 1101 1121 1142 1150 1151 1169 1170 1207

1222 1231 1237 1238 1246 1265 1708 1709 171s 1719 1741
1743 1747 1748 1754 1755 1756 1757 1758 1761 1764 176s
1767 1768 1785 1786 1797 1798 1799 1801 1802 1804 1805

1806 1849 1857 1873 1938 1989 2002 of 2017
72 326 338 of 2018

581 of 2020 and

W.P.Nos.30470 ot 2012
4257 and 5977 of 2014

WRIT APPEAL NO : 1099 OF 2017

writ Appear under crause 'r 5 of the Letters patent preferred against the order dated
29-12-2016 in W.p.No.2311 2 of 2012 on the fite of the High Court.

Between:

1. The State Reo. bv the principal 
.Secretary to Government of TelanoanaRevenue Deodrtmdnt secretaiLi, n-v'o"ui;EJo.'iprevrousry shown as StSte oiAndhra pradbsh)

' I?8":i&tJll 
officer & competent Authoritv, Urban Land ceiring, Nampary,

t 
Il:r|iit|.ot collector, Medchal District., (previousty shown as Ranga Reddy

4. The Tahasildar. Balan2g2r Mandal, Medchal, District. (previously shown asRanga Reddy District)

AND
...APPELLANTS/RESPONDENTS 1 & 2



)

1 Guntaka si"t",s?"1^df T:&w(?r?; J3g11fl'r.t"%ol3:o 
uoout 42 vears' Rio

Plot No 74' Abhdyanagi 
"'RESP.NDENT/PETIr'.NER

2. The Hyderabad Metropolitan Urban Development Authority' Hyderabad Rep'

by its Secretary'

. 
ft3%:,,siyff"""",""fr??llx3,[1,i:?ftii'Js3.lfi?8";r!P; 

5,*.f.'"['.f" 5,1f,i

Goud

4. The Greater Hyderabad Municipal Corporation' Hyderabad' rep' by the

Commissioner-

(Respondents 2,3 & 4not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

Petition under Section 151 CPC praying that in the circumstances

in the affidavit filed in support of the petition' the High Court may be plea

suspend the operation of the orders passed in WP'No'23'1 12 of 2012'

29-12-2016, pending disposal of the Writ Appeal'

l.A. NO:1 oF 2017(wAMP. NO:2096 0F 20 171

WRIT APPEALNO:11

Between:

c o u n s e I f o r t h e Ap pe I I a n ts : s R r 

irv, 3X ltrtiAlil'.t1"'

Counsel for the Respondent No'1: SRI V'R' AVULA' SENIOR COUNSEL

Counsel for the Respondent No'2: SRI V' NARASIMHA GOUD' S'C' FOR HMDA

Counsel for the ResPondent No'3: -

counser ror the Respondent No.4: Ms. 
Irffit"rtX.yHlSi.lTS::5$8Xff"

stated

sed to

dated

000F 2017

Writ Appeal under clause 15 of the Letters Patent preferred against the Order dated

2g.12.2o16in W'P' No 20569 of 2012 on the file of the High Court'

1 rhe state Rep bv Jn: r^j:?;ll,1l 
,lr',fl?l?,?olioPJ"l"",jli;?flHl l3'319,T3t

R"uenue DePartment' Secl
nionra Praobsn)

The Special Officer & Competent Authority' Urban Land Ceiling' Nampally'
2

Hyderabad



-)

3. The District corrector. Medchar District. (previousry shown as Ranga ReddyDistrict)

4. The Tahasildar, Baranagar tVrandar, Medchar District. (previousry shown asRanga Reddy District).

...APPELLANTS/RESPONDENTS 1 & 2
AND

1

2

3

4

R- Ravi .Va.rap_rasad Raju S/o-R.V.S. Suryanarayana Rl/o. MIG 11-.15, 1XPhase, KPHB Colony, KLikatpaily, Hyderabad - 72.'

...RESPONDENT/PETTTIONER

The Hyderabad Metropolitan Urban Development Authority, Hyderabad Rep.
by its Secretary

Gopal.Nag.gr_Co.operative. House Building Society, G6, R.K. Estate, RoadNo.4, KPHB Cotony, Kukatpaily, Hyderabaid, Rep.'by its presiOEni-i.'nama
Goud

Ill_91"^1:l Hyderabad tr4unicipat Corporation, Hyderabad, rep. by the
uommrsstoner.

(Respondents 2,3 and 4 not necessary parties to this petition)

,..RESPONDENTS/RESPONDENTS

l.A. NO: 1OF 2017(WAMP. NO:2 097 0F 20171

Petition under section 151 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to
suspend the operation of the orders passed in writ petition No. 20s69 of 2012
dated 29.12.2O16, pending disposal of the Writ Appeal.

Counsel for the Appellants: SRt D.V. CHALAPATHI RAO,
GP FOR ASSIGNMENT

Counsel for the Respondent No..t: SRt V.R. AVULA, SENIOR COUNSEL

Counsel for the Respondent No.2: SRt V. NARASIMHA GOUD, S.C. FOR HMDA

Counsel for the Respondent No.3: --

Counsel forthe Respondent No.4: Ms. T. KANyA KUMARI, REPRESENTING
SRI M. DHANANJAY REDDY, S.C. FOR GHMC



4

WRIT PEALAP NO: 1101 OF 2017

Writ Appeal under clause 15 of the Letters Patent preferred against the order dated

2g-12-2[16in W P No 245 64 of 2o12on the file of the High Court'

Between:

1 rhe state^ R"qjL the Principar'9":f!1%tiog?t"Jlil"'?Hl l3'3t3tT3i
Revenue Depanment' Secretariat' HyderaDao'

, l;!Ti:::1:?l'"' & competent Authoritv' Urban Land ceirins' Namparrv'

. ?#1Lt::t cott""to'' Medchal District ' (previouslv shown as Ransa Reddv

^ ?itj''i']nr.ildar, Balanagar Mandal' Medchal' District' (previouslv shown as

-' 
ningiReodY District)

."APPELLANTS/RESPONDENTS 
1 & 2

AND

' e8)rg#5;lL"t"[il^:li.3l,??.if*i..:fl"''3P',?"!] 

27 vears' FUo H No 1-1-

...'RESPONDENTS/PETITIONERS

The Hyderabad Metropolitan Urban Development Authority' Hyderabad Rep'

by its Secretary'

S:t:,HSA'"9"","i?:',1Xffi '#i;:"-'1:l#':R$"o'i3SSJ=#E'S'T:
3

Goud

4. The Greater Hyderabad Municipal

Commissioner

(ResPondents 2

Corporation, HYderabad' reP bY the

3 and 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

l.A. NO: 10F 2017 (WAM P. NO : 2098 oF201 7)

Petition under Section 151 CPC praying that in the circumstances

the affidavit filed in support of the petition' the High Court may be pl

suspend the operation of the orders passed in WP No'24564 of 20

2g-12-2Ol6,pending disposal of the Writ Appeal'

stated in

eased to

12 dated



)

Counsel for the Appeltants: SRI D.V. CHALAPATHI RAO,
GP FOR ASSIGNMENT

counsel for the Respondent No.1: sRl v.R. AVULA, sENroR couNSEL

Counsel for the Respondent No.2: SRI V. NARASTMHA GOUD, S.C. FOR HMDA

Counsel for the Respondent No.3: _

Counsel forthe Respondent No.4: Ms. T. KANyA KUMARI, RE'RESENTING
SRI M. DHANANJAY REDDY, S.C. rON CTirVrC

1. The State Reo. bv the principal Secretary to Government of TelanoanaRevenue Depdrtmeint, secr"tiiial, u-GirEiu.'ipreviousry shown as stdte o'iAndhra Pradesh)

' Il8":fo"rTl 
officer & competent Authoritv, urban LaM ceiring, Nampaily,

' jlirfliio'"t collector' I\zledchal District., (previousty shown as Ranga Reddy

4. The Tahasildar. Balanagar Mandal, tVledchal District. (previously shown asRanga Reddy District)

WRIT APPEAL NO: 11210F 2017

writ Appear under crause 15 0f the Letters patent preferred against the order dated
29-12-2016 in W.p.No.3060B of 2012 on the file of the High Court.

Between:

... APPELLANTS/RESPONDENTS 1 & 2
AND

' P;,/3,[3f,r,*fifr?*i;#?;r'"nkata Naravana RJo' Prot No 46, vasanthnasar,

....RESPONDENTS/PETITIONERS
2' The Hvderabad Metroooritan Urban Deveropment Authority, Hyderabad Rep.by its Secretary

3. Gopal 
. Nag._ar -co.operative. House Buirding society, G6, R.K. Estate. RoadNo.4, K'HB Cotonv. Kukatpaly, uvoerioa"o,-i6p'.,uv lts pieJioE;i"b., i;;:Goud

a 
[Hf::ilerrHyderabad Municipar Corporation, Hyderabad, rep. by the

(Respondents 2,3 and 4 not necessary,parties to this petition)

...RESPONDENTS/RESPONDENTS
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Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

suspend the operation of the orders passed in writ petition No 30608 of 2012

daled 29.12.2O16, pending disposal of the Writ Appeal'

Counsel for the Appellants: SRI D'V' CHALAPATHI RAO'
GP FOR ASSIGNMENT

Counsel for the Respondent No'1: SRI V'R' AVULA' SENIOR COUNSEL

Counsel for the Respondent No'2: SRI V' NARASIMHA GOUD' S'C' FOR HMDA

Counsel forthe ResPondent No'3: -

Counsel for the Respondent No'4: Ms' T' KANYA KUMARI' REPRESENTING- ' '-snr 
ut. oHaruarulaY REDDY, S'C' FOR GHMC

l.A. NO: 1 oF 2017 WAMP. NO: z',t34 oF 20 171

WRIT APPEAL NO: 11420F 2017

WritAppealunderclausel5oftheLettersPatentpreferredagainsttheorderdated

29-12-2016 in W.P.No 205 51 of 2012 on the file of the High Court'

Between:

'l . The State Rep. by the Principal Secretary . 
to Government of Telangana'

Revenue Department, JJJ,ii;;[i, fvo""iioio. ipteviouslv shown as state of

Andhra Pradesh)

2. The Special Officer & Competent Authority' Urban Land Ceiling' Nampally'

Hyderabad

3. The District Collector, Medchal District ' (previously shown as Ranga Reddy

District)

The Tahasildar, Balanagar Mandal' Medchal District

Ranga ReddY District)
4

(previouslY shown as

..APPELLANTS/RESPONDENTS 1 & 2

AND

The HYd
by its Se

1 N. Srikrishna Nandana-W/o' N ChennakesgYaiag' Aged about 46 years'

iii": iriil;i;;ra J Pbst, Pedinandipid u Mandal' Guntur District'

....RESPONDENTS/PETITIONERS

erabadMetropolitanUrbanDevelopmentAuthority,HyderabadRep

I

2
cretary
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'ffi{,[ir's'c:i#i:!ilt&#ru:"r,?:,[,ilf.,.fl :,;],6,"3#Ar*,,,8,A,#:
a 

*ilr:::ilfilr.Hyderabad Municipat Corporation, Hyderabad, rep. by the

(Respondents 2,3 and 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

l.A. NO i 1 OF 2017 WAM P. NO:21 78 0F 2017

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to
suspend the operation of the orders passed in writ petitiort No.20551 0I 2012,
dated 29.12.2016, pending disposal of the Writ Appeat.

Counsel for the Appellants: SRI D.V. CHALAPATHI RAO,
GP FOR ASSIGNMENT

Counsel for the Respondent No.1: SRI V.R. AVULA, SENIOR COUNSEL

counsel for the Respondent No.2: sRl v. NARASIMHA GouD, s.c. FoR HMDA

Counsel forthe Respondent No.3: -
counsel for the Respondent No.4: Ms. T. KANyA KUMART, REPRESENTTNG

SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT APPEAL NO: 11 50 0F 2017

writ Appeal under crause 1 5 of the Letters patent -preferred against the order dated
29-12-2016 in W.P.No.23669 of 2012 on the fite of the High Court.

Between:

1 The State Reo. bv the principal Secretary to Government of Telangana,Revenue Depdrtmeint, secretiriai, [Gii6io'ipriiiousry snown as state ofAndhra Pradesh)

' Iffi.?ff;"il| 
officer & competent Authoritv, Urban Land ceitins, Nampaly,

3. The District corrector Medchar District., (previousry shown as Ranga ReddyDistrict)

4. The Tahasildal, Balanagar Mandal, Medchal, District. (previously shown as' Ranga Reddy District) t

...APPELLANT/RESPONDENTS 1 & 2
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AND
1

2

3

The HYd
by its Se

fSjJi*H,"*'li"lil"":u3{:[:[tr":fl:BnfJ;*Y:%113!;*g?x"'""ji:f;
kukatpally, HY derabad-7 2.

....RESPONDENTS/PETITIONERS

erabad Metropolitan Urban Development Authority' Hyderabad Rep'

cretary.

Gopal Nagar
No.4, KPHB

Co.ooerative House Building Society' G6' lR K.' Estate' Road

c"i#Vl'ri]rirtr;;'i[, HGt;bio,-n"p 'ov its President P' Rama

Goud

4. The Greater Hyderabad tVlunicipal Corporation'
Commissioner.

Hyderabad, reP. bY the

(Respondents 2,3 & 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

l.A. NO: 1 oF 2017 WAMP. NO:2197 OF 2017

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

suspend the operation of the orders passed in WP'No 23669 of 2012 and Batch

daled 29-12-2016 pending disposal of the Writ Appeal'

Counsel for the Appellants: SRI D'V' CHALAPATHI RAO'
GP FOR ASSIGNMENT

Counsel for the Respondent No'1: SRI V'R' AVULA' SENIOR COUNSEL

Counsel for the Respondent No'2: SRI V' NARASIMHA GOUD' S'C' FOR HMDA

Counsel forthe ResPondent No'3: -

Counsel for the Respondent No'4: Ms' T' KANYA KUMARI' REPRESENTING-..- -SNI 
M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT APPEAL NO: 1151 oF 2017

Writ Appeal under clause 15 of the Letters Patent preferred against the Order dated

29.12.2}16in WP No. 23661 of 2012 on the file of the High Court'

Between:
L

1 The State Rep. by the Principal Secietary 
. 
to Government of Telangana'

Revenue Deparlment, iJ;tjtJiH. riio""iiodo io'eviouslv shown as state or

Andhra Pradesh)
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' Iffi":ft"rTl 
officer & competent Authoritv, Urban Land ceiting, Nampaly,

t 
l[ir,3ii"'tt 

collector, t\/edchal District. (previousty shown as Ransa Reddy

4. The Tahasildar, Balanagar Mandal, Medchal District. (previously shown asRanga Reddy District).

.,.APPELLANTS/RESPONDENTS 1 & 2
AND

1 Bondalapati Rama Devi, Wlo B. Rama Sobramanyam, Aged about 46 vears.Rr/o.D.No.7-1-2z6t13t4stA, supraorrairrnasJ-B;tk;;&i,.HftJ,.li,;i_-16f".,"

...RESPONDENTS/PETITIONERS

3

4

2' The Hyderabad Metroooritan urban Deveropment Authority, Hyderabad Repby its Secretary

9opal. Nagrr Co.operative. House. Building Society, G6, R.K. Estate, RoadNo.4. KpHB ColonV. Kukatpally, gyaerJna'0,-nej.'by its president p. RamaGoud.

I$fl:iJ;:r.Hyderabad rMunicipat Corporation, Hyderabad, rep. by the

(Respondents 2,3 and 4 not necessary parties to this petition)

...RESPONDENTS

t.A. NO: 1 oF 2017(WAMP. NO: 2198 OF 20171

Petition under section 1s'r cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be preased to
suspend the operation of the orders passed in writ petition No. 2366.1 of 2012,
dated 29.12.2016, pending disposal of the Writ Appeal.

Counsel for the Appellants: SRt D.V. CHALAPATHI RAO,
GP FOR ASSIGNMENT

Counsel forthe Respondent No.1: SRI V.R. AVULA, SENIOR COUNSEL

counsel for the Respondent No.2: sRl v. NARASTMHA GouD, s.c. FoR HMDA

Counsel for the Respondent No.3: -
counsel for the Respondent No.4: Ms. T. KANyA KUMART, REPRESENTTNG

SRI M. DHANANJAY REDDY, S.C. FOR GHMC



t0

WRIT APPEAL NO: 1 169 0F 2017

Writ Appeal under clause 15 of the Letters Patent preferred against the order dated

29.12.2016 in W.P.No 203 62 of 2012 on the file of the High Court'

Between:

1 The State Rep. by the Principal Secretary 
. 
to Government of Telangana'

Revenue Department, s".J"r,iriri, rjv"o-iiiuio. ipreviously shown as state ot

Andhra Pradesh)

The Special Officer & Competent Authority' Urban Land Ceiling' Nampally'

Hyderabad.

The District Collector, Medchal District (previously shown as Ranga Reddy

District)

The Tahasildar, Balanagar Mandal' Medchal District' (previously shown as

...APPELLANTS/RESPONDENTS 1 & 2

.)

3

4
Ranga ReddY District)

AND

1. Ganta Prashanth, W/o. Somi Reddy, aged about 35 vears. R/o. Flat No.405'

Block-lll, R.V. Brindavan'iil,'stiE"ii'i"'i' aatalinagat' Mivapur' Hvderabad

...RESPONDENTS/PETITIONERS

2.TheHyderabadMetropolitanUrbanDevelopmentAuthority,HyderabadRep.
by its Secretary.

3. Gopal Nagar Co.operative House Building . 
Societv G6' R K Estate' Road

No 4. KPHB colonv, 
^,}lItri'i1v' 

"nfiii[a-a' nep 'ov its President P' Rama

Goud

4. The Greater Hyderabad Municipal
Commissioner.

Corporation, HYderabad, reP' bY the

(Respondents 2,3 & 4 not necessary parties to this petition)

,..RESPONDENTS/RESPONDENTS

r.A. NO: 1 0F 2017 AMP. NO:2218 oF 2017

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

suspend the operation of the orders passed in writ petition No 20362 ol 2012'

dated2g-12.2016, pending disposal of the Writ Appeal'

Counsel for the Appellants: SRI D'V' CHALAPATHI RAO'
GP FOR ASSIGNMENT

Counsel for the Respondent No'1: SRI V'R' AVULA' SENIOR COUNSEL



ll

WRIT APPEAL NO: 11 70 0F 2017

writ Appeal under crause 1s of the Letters patent preferred against the order dated
29-12-2016 in W.P.No.30B 53 ot 2012 on the file of the High Court.

Between:

counset for the Respondent No.2: sRr v. NARASIMHA GouD, s.c. FoR HMDA

Counsel for the Respondent No.3: _-

counsel for the Respondent No.4: Ms. T. t(ANyA KuMARl, RE'RESENTTNG
SRI M. DHANANJAY REDDY, S.C. FOR GHMC

1. The State^ Rep., by the principal secretary to Government of relanoanaRevenue Department, Secretariat, Hyoeraodo. ip*rit.'irlv'.iit*" ,I'SIX8,3iAndhra Pradesh)

' Ilfi":fo"rffl 
officer & competent Authoritv, Urban Land ceiling, Nampaly,

t 
ltirfliit|.'tt 

collector, Medchal District., (previously shown as Ranga Reddy

4. The Tahasildar. Balanagar Mandal, Medchal, District. (previously shown asRanga Reddy District)

...APPELLANTS/RESPONDENTS 1 & 2
AND

t. p. !^a^veg.1 Babu, S/o. D.S.N. Choudary, Aged about 30 years, R/o. ptot
No.202, HMT Sathavahanagar, XpHA Co't,jny,'KJkatpatty, Hy6;;b;d. " ' '"

...RESPONDENTS/PETITIONERS
2' The Hyderabad Metroooritan Urban, Deveropment Authority, Hyderabad Rep.by its Secretary.

3. Gopal. Naglrr _Co.operative House Building Society, G6, R.K. Estate. RoadNo.4, KpHB Cotonv Kukatpatty, Hyoeiiuaa,-n"p'.'ov lt" piirJioEri"p.' nr]iIGoud

o 
|:ilr::"rilfrrHyderabad Municipat Corporation, Hyderabad, rep. by the

(Respondents 2,3 & 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

l.A. NO:1 oF 2017(WAMP. NO:2217 OF 20171

Petition under Section 15'r cpc prayir{g that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to



2

Counsel for the Appellants: SRI D'V' CHALAPATHI RAO'
GP FOR ASSIGNMENT

Counsel for the Respondent No'1 : SRI V'R' AVULA' SENIOR COUNSEL

Counsel for the Respondent No'2: SRI V' NARASIMHA GOUD' S'C' FOR HMDA

Gounsel for the ResPondent No'3: -

Gounsel for the Respondent No'4: Ms' T' KANYA KUMARI' REPRESENT-ING-' - --sir 
M. DHANANJAY REDDY, s'c' FoR GHMc

1 The State, Rep. by the Principal Secretary. to Government of Telangana'
' R5";;;"d;rlr[.Li t, sl.tliilii:i' u"G;;odd 

.(previouslv 
shown as state or

Andhra Pradesh)

2. The Special Officer & Competent Authority' Urban Land Ceiling' Nampally'

Hyderabad.

3. The District collector, Ivledchal District. (previously shown as Ranga Reddy

District)

4. The Tahasildar, Balanagar Mandal, Medchal District' (previously shown as

Ranga ReddY District)

...APPELLANTS/RESPONDENTS 1 & 2

WRIT APPEAL NOr 1207 0F 2017

Writ Appeal under clause 15 of the Letters Patent preferred against the order dated

29.12.2016 in W.P. No.203 51 of 2012 on the file of the High Court'

Between:

suspend the operation of the orders passed

2g-12-2016, pending disposal of the Writ Appeal

AND

in WP.No.30853 of 2012 dated

Aged about 42 yeats, R/o. Achanapally
istrict.

...RESPONDENTS/PETITIONERS

I l/ettu Satvavathy W/o. Hanimi Reddy-.,

,irijb", e,jonrn (/andal, Nizamabad D

2. The Hyderabad Nletropolitan Urban Development Authority' Hyderabad Rep'

by its Secretary'

3. Gopal Nagar Co.operative House Building 
. 
Societv G6 R K' Estate' Road

No.4. KPHB colonv, KJi;d;'ifi, 
"HGiiua-a'-nep''uv its President P' Rama

Goud

4. The Greater Hyderabad Municipal
Commissione r.

iorporation, HYderabad, reP' bY the



-)

l3

(Respondents 2, 3 & 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

l.A. NO:'l OF 2017(WAMP . NO: 2245 oF 20171

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to
suspend the operation of the orders passed in writ petition No.20351 of 2012,
dated 29.12.2016, pending disposal of the Writ Appeal.

Counsel for the Appellants: SRI D.V. CHALAPATHT RAO,
GP FOR ASSIGNMENT

Counsel for the Respondent No..t: SRt V.R. AVULA, SENIOR COUNSEL

counsel for the Respondent No.2: sRr v. NARASIMHA GouD, s.c. FoR HMDA

Counsel for the Respondent No.3: -
counsel for the Respondent No.4: Ms. T. KANyA KUMARI, REPRESENTTNG

SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT APPEAL NO:1222 0F 2017

writ Appeal under crause 15 of the Letters patent preferred against the order dated
29-12-2016 in W.P. No. 23648 of 2012 on the file of the High Court.

Between:

1. The State, Rep. by the principal gecretary to Government, of Telanoana.Reven ue Deoa rtmeint secreta r'iat, H vJeil 6la'ipri;il ;ty' ;il;; i r"'B't#'IiAndhra Pradi-'sh)

2 The special officer and competent Authority, Urban Land ceiring, Nampa y,Hyderabad.

3. The District corrector. Medchar District, (previousry shown as Ranga ReddyDistrict)

4' The Tahsildar. Baranaqar Mandar, Medchar District, (previousry shown asRanga Reddy District) "

...APPELLANTS/RESPONDENTS 1, 2,4 & 5

AND

Vasireddy Pavani, Wo. Vasireddy SrRanth, Rl/o.1_894, Sundaraiahnagar,
lVladhira village and Mandat, Kframrfiam DGiii"i. 

-- '

...RESPONDENTS/PETITIONERS

1



2. The HYderabad MetroPolitan
by its Secretary.

I4

Urban Development Authority, Hyderabad Rep

2 Gopal Nagar Co-operative House Building Society' G6' R K Estate' Road

No 4. KPHB Colonv, rt'rrutp"iii, HvOeiio't, Rep' 
-by 

its President P Rama

Ir/unicipal Corporation, Hyderabad, Rep by the
Goud.

4. The Greater HYderabad
Commissioner.

(Respondents 2,3 & 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

l.A. NO: 1 OF 2017(WAMP. NO:22670F 20171

PetitionunderSectionl5lCPcprayingthatinthecirQumstancesstatedin

theaffidavitfiledinsupportofthepetition,theHighcourtmaybepleasedto
suspendtheoperationoftheorderspassedinWritPetitionNo.23643of2ol2
dated 29-12-2016, pending disposal of the Writ Appeal'

Counsel for the Appellants: SRI D'V' CHALAPATHI RAO'
GP FOR ASSIGNMENT

Counsel for the Respondent No'1 : SRI V'R' AVULA' SENIOR COU!-SEJ 
- - ^

SNT S. NEVT, SENIOR COUNSEL REPRESENTING

SRI V. NAVEEN KUMAR

Counsel for the Respondent No'2: SRI V' NARASIMHA GOUD' S'C' FOR HMDA

Counsel forthe ResPondent No'3: --

Counsel forthe Respondent No'4: Ms' T' KANYA KUMARI' REPRESENTING-.
SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT APPEALNO:1 2310F 20'17

WritAppealunderclausel5oftheLettersPatentpreferredagainsttheorderdated

29.12.2016 in W.P.No.32909 of 2012 on the file of the High Court'

Between:

1 The State, Rep. by the Principal Secretary. to Government of Telangana'

R;r;;;"Dd ;;ft .Lht, s"","il iiEI,' n-yoeiioi'o' ( previouslv shown a s state or

Andhra Pradesh)

2

3

The Special Officer & Competent Authority' Urban Land Ceiling' Nampally'

Hyderibad.
The District collector, Medchal District. (previously shown as Ranga Reddy

District)
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4. The Tahasildar, Balanagar Mandal, lvledchal DistrictRanga Reddy District)
(previously shown as

...APPELLANTS/RESPONDENTS 1 & 2
AND

'1. S. Hanumantha Rao. S/o.. Venkateswadu, Aged about 38 years, R/o. H.No.g_3-430 I 1 I 23. yeltareddyguda, Hid;;b;d.-'''"-"'
2. Ivlortha Satvanaravanar W{g. Nagabhushnam,. 4SeO about 40 years,R/o.e. No. B-50, R.c. corbny, t.rild;;, Fivjliaoao.
3. Paladugu . Kasthuri, W/o. prasada Rao, Aged about 52 years. Rl/o.Bhusangutta post, pedaparupuoi vinoiiTiistrn'a"oistrici- , w..l

4. S..Venkata Siva Rao, S/o. S. Sambasiva Rao, Aged about 37 vears. R/oe. No. 6, Te tephone e ua rters, kp Ha cob iy,'iii!6, "(,irJti,"rli, HriEilts;t "
....RESPONDENTS/PETITIONERS

5' The Hyderabad Metroooritan Urban Deveropment Authority, Hyderabad Rep.by its Secretary.

6. Gopal. Nag_ar _Co.operative House Bulling Society, c6, R.K. Estate. RoadNo.4, KpHB Coronv Kukatparrv, HvoerJbZo, neii bv its ii"iu?iiE' n)]i;Goud

, 
I$r:::ffirrHyderabad Municipat Corporation, Hyderabad, rep. by the

(Respondents 5, 6 and 7 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

I.A. NO: 1 OF 20171WAMP. NO:2275 0F 20171

Petition under section 15r cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the-High court may be preased to
suspend the operation of the orders passed in writ petition No. 32g0g of 2012
dated 29.12.20'16 pending disposal of the Writ Appeal.

Counsel for the Appeflants: SRI D.V. CHALAPATHI RAO,
GP FOR ASSIGNMENT

Counsel for the Respondent No.1: SRI V.R. AVULA, SENIOR COUNSEL

counsel for the Respondent No.2: sRr v. NARASTMHA GouD, s.c. FoR HMDA

Counsel forthe Respondent No.3: -
counser forthe Respondent No.4: nrs. r. xAruye KuMARl, REPRESENTING

SRI M. DHANANJAY REDDY, S.C. FOR GHMC
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WRIT APPEAL NO: 1237 oF 2017

Writ Appeal under clause 15 of the Letters Patent preferred against the order dated

29-12-2016 in W.P.No 236 67 of 2012 on the frle of the High Court'

Between:

1. . The State Rep by the Principal Secretary' to Government of Telangana'

Revenue Department, s""J';i;;i5i'HG';b;d (previouslv shown as state or

Andhra Pradesh)

2. The Special Officer & Competent Authority' Urban Land Ceiling' Nampally'

Hyderabad.

3.TheDistrictcollector,lvledchalDistrict.,(previouslyshownasRangaReddy" ollt'iiii
4. The Tahasildar, Balanagar Mandal' t\rledchal District (previously shown as

Ranga ReddY District )

...APPELLANTS/RESPONDENTS 1, 2' 4 & 5

AND

1 tr,r!.Krishna,S/o.M.Mallesham'Agedabout3lyears,F/o.H.No.27-68'
tiinoirgJai, Patancheru. tr/edak District'

The Hyderabad Metropolitan Urban' Development Authority' Hyderabad Rep'

by its Secretary.

Gooal Naqar Co.operative House Building Society' G6' R'K Estate' Road

ilXil'xprie c;r"n!, xrr,utp,liv lGiio;o' Rep'-bv its President P' Rama

2

2

Goud

4. The Greater Hyderabad lvlunicipal
Commissioner.

Corporation, Hyderabad, rep by the

(Respondents 2,3 and 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

l.A. NO: 1 oF 20'|7 WAMP. NO :2279 0F 2017

PetitionunderSectionl5lCPCprayingthatinthecircumstancesstatedin

the affidavit filed in support of the petition' the High Court may be pleased to

suspend the operation of the orders passed in Writ Petition No' 23667 of 2012'

dated 29.12.2016, pending disposal of the Writ Appeal'

Counsel for the Appellants: SRI D'V' CHALAPATHI RAO'
GP FOR ASSIGNMENT

t
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counsel for the Responde_nt No.'r: sRr v.R. AVULA, sENroR couNSEL
SRI S. RAVI, SENIOR COUNSEL REPRESENTING
SRIV. NAVEEN KUMAR

WRIT APPEAL NO:1238 oF 2017

writ Appeal under crause 15 of the Letters patent preferred against the order dated
29.12.2016 in W.p.No.231 13 of 2O12 on the file of the High Court.

Between:

Counsel for the Respondent No.2: SRI V. NARASIMHA GOUD, S.C. FOR HMDA

Counsel for the Respondent No.3: _

Counsel for the Respondent No.4: Ms. T. KANyA KUMARI, RE'RESENTTNG
SRI M. DHANANJAY REDDY, S.C. rON CrrrVrC

1. The State Reo. bv the principal Secretary to Government, of TelanoanaRevenue Deodrtmtinr se.reiiial, ffi;;;Hd:ir;viousry shown as stdte oiAndhra Pradi-'sh)

' Ilfi"?i&Tl 
officer & competent Authoritv, Urban Land ceiting, Nampaily,

t 
lll?nlii"'tt 

collector' Medchal District. (previouslv shown as Ranga Reddy

4. The Tahasildar, Balanagar Mandal, Medchal District. (previously shown asRanga Reddy District)

...APPELLANTS/RESPONDENTS 1 & 2
AND

1 Ch. Sudhakar, S/o. Ch. V Narayana Rt/o. plot No.35, H.No.10 _2_31glE, lndiaNagar, Vijaya Nagar Colony, Uvt"iJOalI

... RESPONDENTS/PETITIONERS

IX?JdSSISgff . 

rvletropol itan U rba n Development, Authoritv, Hvdera bad Rep.

fr i?:',$',98,.3""f,i",{fl l[?,:]i,:::,35**g'f3;:',0,?,3#LoE;l,i:'A"#:
Goud

I$r:l".ffi:r.Hyderabad f\4unicipat Corporation, Hyderabad, rep. by the

(Respondents 2,3 and 4 not necessary parties to this petition)

i, ...RESPoNDENTS/RESPoNDENTS

2

3

4
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l.A. NO:1 oF 2017 WAMP. NO :2280 OF 2017

PetitionUnderSectlonlslCPCprayingthatinthecircumstancesStatedin

the affidavit filed in support of the petition' the High Court may be pleased to

suspendtheoperationoftheorderspassedinwritpetitionNo.23ll3of2012'
daled 29.12.2O16, pending disposal of the Writ Appeal'

Counsel for the Appellants: SRI D'V' CHALAPATHI RAO'
GP FOR ASSIGNMENT

Counsel forthe Respondent No'1: SRI V'R' AVULA' SENIOR COUNSEL

Counsel for the Respondent No'2: SRI V' NARASIMHA GOUD' S'C' FOR HMDA

Counsel for the ResPondent No'3: -

Counsel for the Respondent No'4: Ms' T' KANYA KUMARI' REPRESENTING-"- --snr 
ut. onerueNlaY REDDY, S'C' FOR GHMC

WRIT APPEAL NO: '1246 0F 2017

Writ Appeal under clause '15 of the Letters Patent preferred against the Order dated

25.12.2016 in W.P. No. 22461 of 2012 on the file of the High Court'

Between:

1

2

4

The State, Rep. by the Principal Secretary. to Government of Telangana'

Revenue Department, s""r"ir?i'li'n'Gijuio tpr"viously shown as State of

Andhra Pradesh)

The Special Officer & Competent Authority' Urban Land Ceiling' Nampally'

Hyderabad.

3. The District collector, Medchal District. (previously shown as Ranga Reddy

District)

The Tahasildar, Balanagar Mandal, Medchal District' (previously shown as

Ranga ReddY District).

...APPELLANTS/RESPONDENTS 1 & 2

AND

1 Y. Mahesh, S/o. Y. Jagan Mohan Rao, Aged about 26 years' Fl/o' Plot No' F3'

OffiCers CotonY, ECIL, Hyderabad'

...RESPONDENTS/PETITIONERS

2 The Hyderabad |Vletropolitan Urban Development Authority' Hyderabad Rep'

by its Secretary.

-t
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Gopal Naqar Co.ooerative, House. Building Society, G6, R.K. Estate, Road
BBul. ^"*t 

cotony, xur<atpairi,- Hyoeiuol"olil!p'.',ov its pri:sioEn.ii,I' nalil

*ilr:[:ffi:r.Hyderabad Municipat Corporation, Hyderabad, rep. by the

(Respondents 2, 3 & 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

'l' The state-, Rep. by the principar secretary to Government of reranoana.Revenue Departmeht, Secretari'ii, n-,ourr'oJo.'ipri;ibiiiii'.iiL*" 
"i'stx8'ElAndhra Pradesh)

2. The Special Officer & Competent Authority, Urban Land Ceiling, Nampally,Hyderabad.

3. The District coilector. tVledchar District., (previousry shown as Ranga ReddyDistrict)

4. The Tahas.ildal, Balanagar Mandal, Medchal, District. (previously shown asRanga Reddy District) i

J

4

l.A. NO:1 OF 2017(WAMP. NO:229 1 0F 20171

Petition under section 1 51 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to
suspend the operation of the orders passed in writ petition No.22461 of 2012,
dated 29.12.2016, pending disposat of the Writ Appeal.

Counsel for the Appeilants: SRI D.V. CHALAPATHI RAO,
GP FOR ASSIGNMENT

counsel forthe Respondent No.1: sRr v.R. AVULA, sENloR couNsEL

counsel for the Respondent No.2: sRl v. NARASTMHA GouD, s.c. FoR HMDA

Counsel forthe Respondent No.3: -
counsel for the Respondent No.4: Ms. T. KANyA KUMART, REPRESENTTNG

SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT APPEAL NO: 1265 0F 2017

writ Appeal under crause 15 of the Letters patent.preferred against the order dated
29-12-2016 in W.p.No.23668 oI 2O12 on the fite of the High Court.

Between:

...APPELLANTS/RESPONDENTS 1 & 2
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AND

1. Talluri Sridhar, S/o. Talluri lvlastan Rao, Aged about 28 years, Rl/o.3-124,
ShantiNagar, Kukatpally, Hyderabad-7 2.

...RESPONDENTS/PETITIONERS

2. The Hyderabad trrletropolitan Urban, Development Authority, Hyderabad Rep.
by its Secretary.

3. Gopal Nagar Co.operative House Building Society, G6, !. K Esta!-e, Road
No.4, KPI-TB Colony, Kukatpally, Hyderabad, Rep. by its President P. Rama
Goud

4. The Greater Hyderabad lvlunicipal Corporation, Hyderabad, rep. by the
Commissioner-

(Respondents 2,3 & 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

l.A. NO: 1 OF 2017(WAMP. NO: 2321 0F 20171

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the operation of the orders passed in W.P.No.23668 of 2012 dated 2S-

12-2016 pending disposal of the Writ Appeal.

Counsel for the Appellants: SRI D.V. CHALAPATHI RAO,
GP FOR ASSIGNMENT

Counsel for the Respondent No.1 & 3: --

Counsel for the Respondent No.2: SRI V. NARASIMHA GOUD, S.C. FOR HMDA

Counsel for the Respondent No.4: Ms. T. KANYA KUMARI, REPRESENTING
SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT APPEAL NO: 1708 OF 2017

Writ Appeal under clause 15 of the Letters Patent preferred against the order dated

29-12-2016 in W.P.No.23699 of 2012 on the file of the High Court.

Between:

1 . The State Rep. by the Principal Secretary to Government of Telangana,
Revenue Depdrtmeint, Secretariat, Hyderabad. (previously shown as State of
Andhra

2. The Special Officer & Competent Authority, Urban Land Ceiling, Nampally,
Hyderabad.
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l.A. NO:1OF 2017(WAMP. NO:3264 oF 20,t71

Petition under section 151 cpc praying that in the circumstances stated rn
the affidavit fired in support of the petition, the High court may be preased to
suspend the operation of the orders passed in writ petition No. 23699 ot 2012
daled 29.12.2O16, pending disposal of the Writ Appeal.

f.A. NO:2 oF 2017(WAM P. NO: 3265 oF 20171

Petition under section -r51 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be preased to
condone the delay of 18 days in presenting the above Writ Appeal.

Counsel for the Appeilants: SRt D.V. CHALAPATHT RAO,
GP FOR ASSIGNMENT

Counsel forthe Respondent No.1: SRI V.R. AVULA, SENIOR COUNSEL

counsel for the Respondent No.2: sRr v. NARASTMHA GouD, s.c. FoR HMDA

Counsel forthe Respondent No.3: -

' J,t?,.?fu'"t 
collector' Medchal District, (previouslv shown as Ranga Reddy

4. The Tahasildar, Balanagar Mandal, Medchal District, (previously shown asRanga Reddy)

AND 
...APPELLANTS/RESPoNDENTSI &2

Ch. Venkata Rama Rairr S/o. Venkatapathi Raiu, aged about 56 years.R/o.C/o.cs.G.Rayapa RAju. 6_j-iile, d;ilh;i:il"yderabad.

...RESPONDENTS/PETITIONERS

The Hvderabad Metroooritan Urban Deveropment Authority, Hyderabad Rep.by its Secretary 
.-- - v r v i v t/ r r r v r r , a L

Gopal .Nagar Co.operative,Hqyr", .Building Society, G6, R.K. Estate, RoadNo.4, KPHB Cotoriv. Kukatpary, nvoe.6Solie'pi."ov it, pibiio-*,i'p. n"1",Goud

Il"_Jf*:l-Hyderabad lV,tunicipat Corporation, Hyderabad, rep. by theuommtsstoner.

(Respondents 2,3 and 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

1

2

3

4
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Counsel for the Respondent No'4: Ms' T' KANYA. KUMARI' REPRESENTING-"'"-sni 
rrr. DHANANJAY REDDY, s'c' FoR GHMc

WRIT APPEAL NO: 1709 oF 2017

Writ Appeal under clause 15 of the Letters Patent preferred against the Order dated

29.12.2016 in W.P.No 306 16 of 2012 on the file of the High Court'

Between:

1 The State Rep. by the Principal Secretary 
, 
to Government of Telangana'

Revenue Departmenr, s""J"tiii'ri, i'Giioda. (previously shown as State ot

Andhra Pradesh)

The Special Officer & Competent Authority' Urban Lanrd Ceiling' Nampally'

Hyderabad.

The District Collector, IVledchal District (previously shown as Ranga Reddy

2

?

4

AND

(previouslY shown as

...APPELLANTS/RESPONDENTS 1 & 2

P. Prabhakar Rao S/o. Rag
b'nencnuPet Tenali, Guntur D

Plot No.29A, Amaravathi ColonY'

...RESPONDENTS/PETITIONERS

2. The Hyderabad tvletropolitan Urban Development Authority' Hyderabad Rep'

by its Secretary'

'R8%i',siY3'8?":?:',?llil:,#?;:?'f"Jli'il3'''fi 3'3v"'!P;Es'"":'if:*"#:
Goud

4. The Greater Hyderabad Municipal Corporation'
Commissioner.

Hyderabad, reP. bY the

(Respondents 2,3 and 4 not necessary parties to this petition)

...RESPONDENTS

l.A. NO: 10F20 17 WAMP. NO:3267 OF 20'.i'7

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

suspend the operation of the orders passed in writ petition No- 30616 of 2012'

daled 29.12.2o1 6, pending disposal of the Wiit Appeal'

District)

The Tahasildar, Balanagar Mandal' Medchal District

Ranga ReddY District)

1
haviah, R/o
istrict.
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t.A. NO | 20F 2017(WAMP NO: 3268 OF 20171

WRITAPPEAL NO:1715 oF 2017

writ Appear under crause 15 0f the Letters patent preferred against the order dated
29.12.2016 in W.p.No.30534 of 2012 on the file of the High Court.

Between:

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to
condone the delay of 30 days in presenting the above Writ Appeal.

Counsel for the Appellants: SRI D.V. CHALAPATHT RAO,
GP FOR ASSIGNMENT

counsel for the Respondent No.1: sRr v.R. AVULA, sENroR couNsEL
Counsel for the Respondent No.2: SRI V. NARASTMHA GOUD, S.C. FOR HMDA
Counsel for the Respondent No.3: _

Counsel for the Respondent No.4: Ms. T. KANyA KUMARI, RE,RESENTING
SRI M. DHANANJAY REDDY, S.C. rOcCIiilC

1 . The State Reo. hy 
. 
its principal Secretary ,to Government of Telangana,Revenue Deodrtme.'nr. sdc;;i;;;i, i"vi"".lllo (previousrv shown as Stite ofAndhra prad6sh)

' I}!"?ffi:fl officer and competent Authoritv, Urban Land ceiting, Nampaly,

u' 
Illir,.T:tt'"t 

collector, Medchal District. (Previousty shown as Rangareddy

4. The Tahsildar. Balanagar Mandal, Medchal District. (previously shown asRanga Reddy bistricti

AND 
...APPELLANTS/RESPoNDENTSI &2

5i,'ii{4,*,",]hY1#;t#,"rxi%h?oased about 40 vears, R/o H No.IIG: 85,

...RESPONDENTS/PETITIONERS

Jfi,Jgg:isgff. 
Metropolitan Urban Development Authoritv, Hvderabad, rep.

1

2
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Gooal Naqar Co-operative House Building Society' G6'

ffi: KPFYE colo;i, Krt atp"ttv, Hvderabad' rep bv its

Goud.

4. The Greater Hyderabad Municipal
Commissioner.

Corporation, HYderabad, rep bY the

(Respondents 2,3 & 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

r.A. NO: 10F 2017 (WAM P. NO:3287 OF 20171

PetitionunderSectionl5lCPCprayingthatintheCircumstancesstatedin

theaffidavitfiledinsupportofthepetition,theHighCourtmaybepleasedto
suspend the operation of the orders passed in writ petition No' 30534 of 2012

daled 29.12.2O16, pending disposal of the Writ Appeal'

3
R.K.Estate, Road

President P.Rama

l.A. NO: 2 oF 2017 (WAM P. NO:3288 OF 20171

PetitionUnderSectionl5lCPCprayingthatinthecircumstancesstatedin

theaffidavitfiledinsupportofthepetition,theHighCourtmaybepleasedto
condonethedelayofl24daysinpresentingtheaboveWritAppeal,

Counsel for the Appellants: SRI D'V' CHALAPATHI RAO'
GP FOR ASSIGNMENT

Counsel for the Respondent No'1: SRI V'R' AVULA' SENIOR COUNSEL

Counsel for the Respondent No'2: SRI V' NARASIMHA GOUD' S'C' FOR HMDA

Counsel for the ResPondent No'3:

Counsel for the Respondent No'4: Ms' T' KANYA KUMARI' REPRESENTING-"- -sir 
M. DHANANJAY REDDY, s'c' FoR GHMc

WRIT APPEAL NO: 1719 0F 2017

Writ Appeal under clause 15 of the Letters Patent preferred against the order dated

29-12-2016 in W.P.No.205 54 of 2012 on ihe file of the High Court'

Between:

1. The Stat
Revenue

e Rep. by its Principal Secretary to Government of Telanqana'
"D;i"J'tr""i'"s ;";;i; I ;i, ri;J''inio' i p t"vio usl v shown a s state or

Andhra Pradesh)
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2. The Special Officer & Competent Authority, Urban Land Ceiling, Nampaily,Hyderabad.
g IF District corrector, Medchar District. (previous shown as Rangareddy

District).

4. The Tahsildar. Balanagar lMandal, Medchal District. (previously shown asRanga Reddy District) '

...APPELLANTS/RESPONDENTS 1 & 2

'1. Venkata Reddv S/o B.Surender Reddy, aged about 34 years, R/o. EWS_111ta.KPHB iolony, Hyderabad -72. '

...RESPONDENTS/RESPONDENTS

Z. lng Hyderabad Metropolitan Urban Development Authority, Hyderabad, rep.
By its Secretary.

3. Gopal 
. 
Na_qar 

^Co-operative House Building Society, G6, R.K.Estate, Road
No.4, KPHB Colony, Kukatpafly, Hyderabid. rep. ijy its'presiaeni ii.namJ
Goud.

4. The Greater Hyderabad Municipal Corporation, Hyderabad, rep. by the
Commissioner-

(Respondents 2,3 & 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

LA. NO: 1 OF 2017(WAM P. NO: 3294 OF 20171

Petition under section 151 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to

suspend the operation of the orders passed in writ petition No.20554 of 2012
daled 29.12.2016, pending disposal of the Writ Appeat.

1.A. NO: 2OF 2017(W.AMP. NO: 3295 OF 20171

Petition under Section 151 cPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to

condone the delay of 1B days in presenting the above Writ Appeal.

Counsel for the Appellants: SRI D.V. CHALAPATHI RAO,
GP FOR ASSIGNMENT

Counsel for the Respondent No.1: SRI V.R. AVULA, SENIOR COUNSEL

Counsel for the Respondent No.2: SRI V. N;RASIMHA GoUD, S.c. FoR HMDA

i
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Counsel for the ResPondent No'3: -

Counsel forthe Respondent No'4: Ms' T' KANYA KUMARI' REPRESENTING

SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT APPEAL NO: 1 7410F 2017

WritAppealunderclause15oftheLettersPatentfiledagainstorderdated
29-12-2016 in W.P.No.23157 of 2012 on the file of the High Court'

Between:

1. The State Rep. by the Principal Secretary.to Government of Telangana'' i&";;;b;pJ't.dnt' 5";;;i;i",1 nydeiiu'io' (previouslv shown as state or

Andhra Pradesh)

2. The Special Officer & Competent Authority' Urban Land Ceiling' Nampally'

Hyderabad.

3. The District collector, Medchal District. (previously shown as Ranga Reddy

District)

4. The Tahasildar, Balanagar lvlandal, Medchal District' (previously shown as

Ranga ReddY Dislrict)

...APPELLANTS/RESPONDENTS 1 & 2

AND

1

2

3

Muntaz W/o. S.D.A.Kareem, aged about 60 years' Rl/o-H N9'11-.29.-10-'

Ramireddipeta, ttarasaraofiei, CJ-r'tu, District, Presently ,"-qiqilq at Flat No 1,

ij;;; X;ffi;nti. rvrogh,it'raipuram, Vijavawada, Krishna District

....RESPONDENTS/PETITIONERS

The Hyderabad Metropolitan Urban Development Authority' Hyderabad Rep'

by its Secretary

Gooal Naoar Co.operative House Building . 
Society' G6' R'K Esta!-e' Road

NJ%l'rFiYE ci[il]'(rrirtputtv, uvoeraoio, Rep'bv its President P' Rama

Goud

lVtunicipal Corporation, Hyderabad, rep' by the4. The Greater HYderabad
Comm issioner.

(Respondents 2, 3 & 4 not necessary parties to this petition)

.,.RESPONDENTS/RESPONOENTS

l.A. NO: 1OF 2017(WAMP. NO: 3341 OF 20171

PetitionunderSectionl5lCPCprayingthatinthecircumstancesstatedin

the affidavit filed in support of the petition, the High court may be pleased to
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suspend the operation of the orders passed in writ petition No.23157 of 2012,
daled 29.12.2016, pending disposal of the Writ Appeat.

l.A. NO: 2 OF 2017(WAMP. NO: 3342 OF 20171

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to
condone the delay of l g days in presenting the above Writ Appeal.

Counsel for the Appellants: SRI D.V. CHALAPATHI RAO,
GP FOR ASSIGNMENT

Counsel for the Respondent No.1 & 3: _

counsel for the Respondent No.2: sRr v. NARASTMHA GouD, s.c. FoR HMDA

counsel forthe Respondent No.4: Ms. T. KANyA KUMART, REPRESENTING
SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT APPEA L NO: 1743 0F 2017

writ Appeal under crause r 5 of the Letters patent preferred against the order dated
29.12.2016 in W.P.No.30531 of 2012 on the file of the High Court.

Between:

AND

2

1. The state, Rep. by th_e principal secretary to Government of reranoana.Revenue Depaitmeirt, secreta;i;t, nGri6Ja'ipi"ibiiriri'iiit*" i!'Sti8'ErAndhra Pradesh)

2' The special officer & competent Authorit!, Urban Land ceiring, Nampaily,Hyderabad.

3. The District corrector. Medchar District. (previousry shown as Ranga ReddyDistrict)
4. The Tahasildal, Balanagar Mandal, Medchal District. (previously shown asRanga Reddy District)

...APPELLANT/RESPONDENTS 1 & 2

N. Pandu Ranqaiah. S/o. N. Lingaiah Rl/o. Srila Apartments, Hydernagar,Kukatpally, Hyd6rabad.

....RESPONDENTS/PETITTONERS

The Hyderabad Metrooolitan Urban DeVelopment Authority, Hyderabad Rep.by its Secretary
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t.A. NO: 10F 2 017(WAMP. NO:33 460F 2017

3. Gopal Nagar Co operattve House Baling Society' GG R'K' Estate' Road No 4'

KPHB colonv. Kuxatparilrl ilffi;#i: fril nv-'iti eresident P Rama Goud

4.TheGreaterHyderabadlvlunicipalcorporation'Hyderabad'rep'bythe
Commissioner'

(Respondents 2,3 & 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

)

petition under section 15.1 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

suspend the operation of the orders passed in writ petition No 30531 of 2012'

daled 29.12.2o16, pending disposal of the Writ Appeal'

petition under sectron 151 cpc praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be pleased to

condone the delay of 19 days in presenting the above Writ Appeal'

Counsel for the Appellants: SRI D'V' CHALAPATHI RAO'

GP FOR ASSIGNMENT

Counsel for the Respondent No'1: SRI V'R' AVULA' SENIOR COUNSEL

Counsel for the Respondent No'2: SRI V' NARASIMHA GOUD' S'C' FOR HMDA

Counsel for the ResPondent No'3:

Counsel for the Respondent No'4: Ms' T' KAN-YA. KUMARI' REPRESENTING""'''-;Ri 
M. DHANANJAY REDDY, s'c' FoR GHMc

r.A. NO: 20F 2017(WAMP. NO: 3347 0F2017)

WRIT APPEAL NO:1747 0F 2017

Between:

Writ Appeal under clause '15 of the Letters Patent preferred against the order dated

29-12-2016 in W.P No 245 72 ot 2O12 on the file of the High Court'

I The State Rep. by the Principal Secretary't9 ggy:'nt"nt of Telangana'

Revenue Department, t""l;i;li;: rivq-"iibio (previouslv shown as State ot

Andhra Pradesh)

The Special Officer & Competent Authority' Urban
2

Hyderabad

Land Ceiling, Nampally'
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3. The District Collector, l\/edchal District. (previously shown as Ranga Reddy
District)

4. The Tahasildar, Balanagar lvlandal, Medchal District. (previously shown as
Ranga Reddy District)

'l . Parupali Nageswara Rao S/o. Late Kotaiah. Aoed about 54 vears
Rl/o.H.No.2-5-481 49, p.S. R.Road, Gandi Chowk, Kharimam.

2. Cherukuri Jhanaradhan Rao Sio. Seshaiah, Aged about 52 years, Rl/o.
H.No.1-l-1 18/a, Municipal Office Road, Khamriram.

3. Nalabothu 
-.S_atyanarayana 

S/o. Late Balaiah, Aged about 50 years, Rl/o.
H.No.10-4-57l l , A/amidlagudem, Khammam, Khammam District. '

4. Mothukuri Gopala Rao S/o. Pulliah, Aged about 39 years, Rlio. H.No.6_1, 45g,
V.D.Os colony, Khammam, Khammari District.

...RESPONDENTS/PETITIONERS

5. The Hyderabad Metropolitan Urban, Development Authority, Hyderabad Rep.
by its Secretary.

6. Gopal. Nagar^Co.operative House Building Society, G6, R.K. Estate, Road
No.4, KPHB Colony, Kukatpally, Hyderabaid, Rep.'by its president i. Ram;
Goud

7. The Greater Hyderabad
Commissioner.

ltrlunicipal Corporation, Hyderabad, rep. by the

(Respondents 5, 6 and 7 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

l.A. NO: 1 OF 2017(WAMP. NO: 3355 OF 20171

Petition under Section 151 cPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to

suspend the operation of the orders passed in writ petition No.24572 of 2012,

daled 29.12.2O16, pending disposal of the Writ Appeal.

...APPELLANTS/RESPONDENTS 1 & 2
AND

l.A. NO: 2 OF 2017(WAMP . NO: 3356 OF 20171

Petition under Section 151 cPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

condone the delay of 18 days in representing, the above Writ Appeal.

Gounsel for the Appellants: SRI D.V. CHALAPATHI RAO,
GP FOR ASSIGNMENT
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Counsel forthe Respondent No'1: SRI V'R' AVULA' SENIOR COUNSEL

Counsel for the Respondent No'2: SRI V' NARASIMHA GOUD' S'C' FOR HMDA

Counsel forthe ResPondent No'3: --

Counsel for the Respondent No'4: Ms' T' KANYA KUMARI' REPRESENTING

SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT APPEAL NO: 1 748 oF 2017

WritAppealunderclausel5oftheLettersPatentpreferredagainsttheorderdated

29.12.2016 in W.P.No.23420 of 2012 on the file of the High Court.

Between:

1 The State, Rep. by the Principal Secretary. to Government of Telangana'

R&";;;"il;;-r.ui t. s".r"iaii:L n-ydeiaodd. (previously shown as state of

Kandioilli Veera Bhadra Rao S/o K Subba. -Rao' Aged about.46. years Rl/o'

ilTiHrJi' r.rfi 3lto,' i r r ihi.", rFH B colonv, Kukatpallv, Hvderabad'

...RESPONDENTS/PETITIONERS

erabad Metropolitan Urban Development Authority, Hyderabad Rep

3

Andhra Pradesh)

2.TheSpecialOfficer&CompetentAuthority'UrbanLandCeiling'Nampally'
Hyderabad

The District Collector, IVledchal District. (previously shown as Ranga Reddy

District)

4. The Tahasildar, Balanagar f\,4andal, Ivledchal District. (previously shown as

Ranga ReddY District)

...APPELLANTS/RESPONDENTS 1 & 2

AND

I

2

3

The Hyd
by its Secretary

Gopal Nagar Co.operative House Baling Society' G-6 ' R'K Estate' Road No'4'

Xpftii C"i""v, Ki[atpallv, Hvd;;b;d, ftep' ovits President P Rama Goud

4. The Greater Hyderabad Municipal
Commissioner.

Corporation, HYderabad, reP. bY the

(Respondents 2,3 & 4 not necessary parties to this petition)

,..RESPONDENTS/RESPONDENTS

t.A. NO: 10F 2017 (WAMP. NO: 3358 OF 2017l

PetitionunderSectionl5lcPCprayingthatinthecircumstancesstatedin

theaffidavitfiledinsupportofthepetition,theHighcourtmaybepleasedto
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suspend the operation of the orders passed in writ petition No.23420 of 2o12
dated 29.12.2016, pending disposat of the Writ Appeal.

l.A. NO: 2 OF 2017(WAMP. NO: 3359 0F 2017)

Petition under section 151 cPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to

condqne the delay of 1 10 days in representing the above writ appeal.

Counsel for the Appellants: SRI D.V. CHALAPATHI RAO,
GP FOR ASSIGNMENT

Counsel for the Respondent No.1: SRI S. RAVI, SENIOR COUNSEL
REPRESENTING SRI V. NAVEEN KUMAR

Counsel for the Respondent No.2: SRI V. NARASIMHA GOUD, S.C. FOR HMDA

Counsel for the Respondent No.3: --

Counsel forthe Respondent No.4: Ms. T. KANYA KUMARI, REPRESENTTNG
SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT APPEAL NO: 1754 oF 2017

writ Appeal under clause 15 of the Letters Patent preferred against the order dated

29-12-2016 in W.P. No. 24472 o{ 2012 on the file of the High Court.

Between:

1. The State_ Rep. by the Principal Secretary to Government of, Telangana,
Revenue Department, Secretariat, Hyderabbd. (previously shown as StSte of
Andhra Pradesh)

2. The Special Officer & Competent Authority, Urban Land, Ceiling, Nampally,
Hyderabad.

3. The Diskict Collector, I\/edchal District. (previously, shown as Ranga Reddy
District)

4. The Talasildar, Balanagar Mandal, lvledchal District., (previously shown as
Ranga Reddy District)

AND

1. Billa Praveen Kumar S/o. Laxma Red
1256, Viiaypal Colony, Waddepally, H

.,.APPELLANTS/RESPONDENTS 1 & 2

, Aged about 37 years, R:/o. H.No.2-7-
amakonda, Warangal.

....RESPONDENTS/PETITIONERS

4v
dn
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I.A. NO:1O F 2017(wAMP. NO:3373 oF2017)

I.A. NO:2OF 2017 (wAMP. NO: 3374 oF 2017)

WRIT APPEAL NO:

2. The HYderabad MetroPolitan Urban Development Authority' Hyderabad Rep

3

4

by its Secretary.

ffi %i"s1n3'"?i"",lr:'ft'JY."",5,:ir:"rigggrll?ilv;f 'P;5'[''E?1fl 
E

Goud

The Greater Hyderabad Municipal Corporation' Hyderabad' rep-

Commissioner.

(Respondents 2 3 & 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

Road
Rama

by the

petition under section 151 cpc praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be pleased to

suspend the operation of the orders passed in Writ Petition No 24472 of 2012'

dated 29.12.2016, pending disposal of the Writ Appeal'

petition under section 151 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to

condone the delay of 22 days in presenting the above Writ Appeal'

Counsel for the Appellants: SRI D'V' CHAL-APATHI RAO'
GP FOR ASSIGNMENT

Counsel for the Respondent No'1: SRI V'R' AVULA' SENIOR COUNSEL

Counsel for the Respondent No'2: SRI V' NARASIMHA GOUD' S'C' FOR HMDA

Counsel for the ResPondent No'3: -

Counsel for the Respondent No'4: rvf s' f, Xn|l-lL KUMARI' REPRESENTING
'""'"-'sRi M. DHANANJAY REDDY' s'c' FoR GHMc

1755 OF 2017

WritAppealunderclause15oftheLettersPatentfiledagainsttheorderdated
2g-12-2|16in W.P No 23696 of 2012 on the file of the High Court'
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Between:

'1 . The State_ Rep. by the Principal Secretary to Government of Telangana,
Revenue Department, Secretariat, Hyderabad. (previously shown as Stite of
Andhra Pradesh)

2. The Special Officer & Competent Authority, Urban Land Ceiling, Nampally,
Hyderabad.

3. The District Collector, fuledchal District. (previously shown as Ranga Reddy
District)

4. The Tahasildar, Balanagar Mandal, Medchal District. (previously shown as
Ranga Reddy District)

...APPELLANTS/RESPONDENTS 1 & 2
AND

1. gajy]q S^glojini, W/o. Sina Rao, Aged about T2 years, Rt/o.11-2-S1Zt3, Uppara
Basthi, Sithaphalamandi, Secunderabad

...RESPONDENTS/PETITIONERS

Z !ng. Hyderabad Metropolitan Urban Development Authority, Hyderabad Rep.
by its Secretary.

3. Gopal Nag:r _Co.operative House Building Society, G6, R.K. Estate, Road
No-4, KPHB Colony, Kukatpally, Hyderabad. Rep.-by its president p. Rama
Goud

4. The Greater Hyderabad Municipal
Commissioner.

Corporation, Hyderabad, rep. by the

...RESPONDENTS

l.A. NO: 1 OF 2017(WAMP. NO: 3376 OF 20171

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the operation of the orders passed in Writ Petition No.23696 of 2012,

dated 29.12.2016, pending disposal of the Writ Appeal.

l.A. NO: 2 OF 2017(WAMP. NO: 3377 OF 20171

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

condone the delay of 17 days in presenting the above Writ Appeal.

Counsel for the Appellants: SRI D.V. CHALAPATHI RAO,
GP FOR ASSIGNMENT

Counsel forthe Respondent No.1: SRI V.R. AVULA, SENIOR COUNSEL
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Counsel for the Respondent No'2: SRI V' NARASIMHA GOUD' S'C' FOR HMDA

Counsel for the ResPondent No'3: -

Gounsel for the Respondent No'4: Ms' T' KAN-YA. KUMARI' REPRESENTING
'""'";-Ri'ivl. oHeruau.llY REDDY' s'c' FoR GHM.

WRIT APPEALNO: 17560F 2017

Writ Appeal under clause 15 of the Letters Patent preferred against the order dated

2g-12-2|16in W.P No 245 62 of 2012 on the file of the High Court'

Between:

1. The State Rep by the Principal Secretary" to-Government of Telangana'

Revenue Deparrmenr, s";[;Ii;i ilii"iroia. (previouslv shown as state ot

Andhra Pradesh)

2. The Special Officer & Competent Authority' Urban Land Ceiling' Nampally'

Hyderabad. o-^^a Rprtrtv

3. The District Collector' Medchal District' (previously shown as Ranga Reddy

District) ,--^..:^..^r., -h^,^,n ,c
4. The Tahasildar, Balanagar Mandal' Medchal District' (previously shown as

Ranga Reddy Distrrct)

...APPELLANTS/RESPONDENTS 1 & 2

AND

1 . Tummala Srinivas Babu, S/o Venkateswara Rao' Aged 32 years'

2. Thummala Lakshim Sree' W/o Srinivas Babu' Aged about 25 years'

Both are Rl/o. EWS: 111/A' Road No 2' KPHB Colonv' Kukatpally' Hyderabad'

...RESPONDENTS/PETITIONERS

MetropolitanUrban,DevelopmentAuthority'HyderabadRep3. The HYd
bY its Se

4. Gooal Nagar
No.4, KPHB
Goud

erabad
cretary

8",":V:',?llH,rXiX:"-i#ii'il:.:R3'5v'riP;#S'o**iF"'

Road
Rama

5. The Greater Hyderabad tVlunicipal

Comm issioner'

Corporation, Hyderabad, rep by the

(Respondents 3, 4 and 5 not necessary parties to this petition)

' ..'RESPONDENTS/RESPONDENTS

,)
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l.A. NO: 1OF 2017(WAMP. NO: 3379 OF 2017)

Petition under Section 1 s 1 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to
suspend the operation of the orders passed in writ petition No. 24s62 of 2012,
dated 29.12.2016, pending disposal of the Writ Appeat.

l.A. NO: 2 0F 2017 WAMP. NO: 3380 OF 2017I

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to
condone the delay of 21 days in presenting the above Writ Appeal.

Counsel for the Appellants: SRI D.V. CHALAPATHI RAO,
GP FOR ASSIGNMENT

Counsel for the Respondent No.1 & 2: SRI V.R. AVULA, SENTOR COUNSEL

Counsel for the Respondent No.3: SRI V. NARASIMHA GOUD, S.C. FOR HMDA

Counsel for the Respondent No.4: -
Counsel for the Respondent No.S: Ms. T. KANyA KUMARI, REPRESENTING

SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT APPEAL NO: 1757 oF 2017

writ Appeal under clause 15 of the Letters patent preferred against the order dated
29-12-2016 in W.P.No.23763 of 2012 on the fite of the High Court.

Between:

1. The State Rep. by the Principal Secretary, to Government of Telanoana
Revenue Department, Secretariat, Hyderabld. (previously shown as St;G oi
Andhra Pradesh)

2. The Speeial Officer & Competent Authority, Urban Land Ceiling, Nampally,
Hyderabad.

3. The Diskict Collector, Medchal District. (previously shown as Ranga Reddy
Diskict)

4. The Talasildar, Balanagar Mandal, Medchal District. (previously shown as
Ranga Reddy District)

..'APPELLANTS/RESPONDENTS 1 & 2
AND
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1 E. Anuradha, W/o. V' Rama Krishna' Aged about 52 years' Fl/o' Plot No 23B'

Vr;;;ii;;il,. colonv. Kukatpallv' Hvderabad'

.". RESPONDENTS/PETITIONERS

The Hyderabad tvletropolitan Urban' Development Authority' Hyderabad Rep'

by its Secretary.

ff %i,SiY3'J""":i:.,?Jil:,Ei;:",-,,Utg#':fl :'8";"!'?SSEJ"F"f'T:

2

3

Goud

4. The Greater HYderabad
Commissioner.

(ResPondents 2, 3 & 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

I.A. NO:1OF 2017(WAM P. NO: 3382 0F20171

I.A. NO:2O F 2017 (wAMP. NO:33830F2017)

WRIT APPEAL NO: 1 758 0F 2017

Writ Appeal under clause 15 of the Letters Patent preferred against the order dated

29-12-2016 in W.P No 203 55 of 2012 on the file of the High Court'

Municipal Corporation, Hyderabad' rep by the

petition under section 151 cpc praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be pleased to

suspend the operation of the orders passed in writ petition No 23763 of 2012'

daled 29.12.2016, pending disposal of the Writ Appeal'

petition under section .1 5i cpc praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be pleased to

condone the delay of 21 days in presenting the above Writ Appeal'

Counsel for the Appellants: SRI D'V' CHAL-APATHI RAO'
GP FOR ASSIGNMENT

Counsel for the Respondent No'1: SRI V'R' AVULA' SENIOR COUNSEL

Counsel for the Respondent No'2: SRI V' NARASIMHA GOUD' S'C' FOR HMDA

Counsel for the ResPondent No'3: -

Counsel for the Respondent No'4: Ms' T' KAN-YA. KUMARI' REPRESENTING
"""'-bRi'M. onaruRn.tlv REDDY' s'c' FoR GHMc



Between:

AND

l The State Reo. bv the principar secretary, to Government of reranoanaRevenue Depdrrm6nt, secreiiirai, i;;;;rd;4.'ip;;itiilii'Jil*" 
"!'EtXt?,31Andhra Pradesh) ' - ---- \r'

2. The Special Officer & Competent Authority, Urban Land Ceiling, Nampally,Hyderabad.

3 The District coilector. Medchar District. (previousry shown as Ranga ReddyDistrict)

4"The Tahasildar, Baranagar [V'andar, Medchar District. (previousry shown asRanga Reddy District)

...APPELLANTS/RESPONDENTS 1 & 2

...RESPONDENTS/PETITIONERS

Hyderabad Municipal Corporation, Hyderabad rep. by its

1 Nandyala .Aruna, W/o Subba Raju, aged. about 34 yrs., R/o. H.No.30_5i3.Padmavathinagar, Khanajiguda, rhliumitgneiry]bJcunoerabao.

2' The Hyderabad Metroooritan Urban Deveropment Authority, Hyderabad rep.by its Secretary

J 9opal. Nagar.Co.operative. House. Building 
. 
Society, G6, R.K. Estate, RoadNo.4, KpHB Cotony, Kukatpaly, Hvoerina-0,-nei.'fiy its ereJioE;i-i., R;;;

4. The Greater
Commissioner

(Respondents 2, 3 & 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

l.A. NO: 1 OF 2017(WA MP. NO: 338s oF 20171

Petition under Section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be preased to
suspend the operation of the orders passed in wp.No.203 ss of 2012 dated
29-12-2016, pending disposal of the Writ Appeal.

l.A. NO:2 oF 2017tWAMP. NO: 3386 0F 2017)

Petition under Section r51 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be preased to
condone the delay of 'lB days in presenting t[e above Writ Appeal.
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Counsel for the Appellants: SRI D'V' CHALAPATHI RAO'
GP FOR ASSIGNMENT

Counsel for the Respondent No'1: SRI V'R' AVULA' SENIOR COUNSEL

Counsel for the Respondent No'2: SRI V' NARASIMHA GOUD' S'C' FOR HMDA

Counsel for the ResPondent No'3: -

Counsel for the Respondent No'4: Ms' T' KANYA KUMARI' REPRESENTING...- -SRI 
M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT APPEAL NO: 17610F 2017

Writ Appeal under clause 15 of the Letters Patent against the order passed dated

29-12-2016 in W.P No. 24511 ot 2012 on the file of the High Court'

Between:

1. Maturi SwarooPa
No.503, DivYa Sh

1 The State Rep. by the Principal Secretary .to. Government of Telanqana'

R5"; ;til#'l"id ni, 5 "",ljilliii, 
iliil'Jiila' I pieviou slv shown a s State of

Andhra Pradesh)

The Special officer & competent Authority, urban Land, ceiling, Nampally'

Hyderabad.

The District collector, lr/edchal District. (previously, shown as Ranga Reddy

District)

The Tahasildar, Balanagar Mandal, Medchal District' (previously shown as

Ranga ReddY District)

...APPELLANTS/RESPONDENTS 1 & 2

2

3

4

AND

Rani Wo. M. Lama Reddy, R:/o' 7-158, Block No2' FIat

akathi Apartments, Ameerpet, HyderaDao'

....RESPONDENTS/PETITIONERS

2 The Hyderabad Metropolitan Urban Development Authority' Hyderabad Rep

by its Secretary

3. GoPal Nag
No.4, KPH
Goud

ar Co.operative House Building Society' G6' B K': Estate' Road

E c""i"iV,:i..ixrtp"'irv,ftvot,.iuSo' nep'-ov its President P Rama

4. The Greater Hyderabad Municipal Corporation' Hyderabad' rep by the

Comm issioner'

(Respondents 2,3 & 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS
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l.A. NO: 1 0F 2017(WAMP. NO: 3393 0F 2017)

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be preased to
suspend the operation of the orders passed in writ petition No.2451.1 of 2012,
dated 29.12.2016, pending disposal of the Writ Appeal.

l.A. NO: 2 OF 2017(WAMP. NO: 3394 OF 20171

Petition under section 15i cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be preased to
condone the delay of 1B days in presenting the above Writ Appeal.

Counsel for the Appellants: SRI D.V. CHALAPATHI RAO,
GP FOR ASSIGNMENT

Counsel forthe Respondent No.1: SRI V.R. AVULA, SENIOR COUNSEL

counsel for the Respondent No.2: sRr v. NARASTMHA GouD, s.c. FoR HMDA

Counsel for the Respondent No.3: -
counsel for the Respondent No.4: Ms. T. KANYA KUMART, REPRESENTTNG

SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT APPEAL NO: 1 764 0F 2017

writ Appeal under clause 15 of the Letters patent preferred against the order dated
29.12.2016 inW.P.No.2447S of 2012 on the fite of the High Court.

Between:

1. The state, Rep. by the principar secretary to Government of reranoana.Revenue Depaitmeht, secreiarihi n-Gi"'oria'ipri"ibiiiiv'iiit*" ;;3dt?';iAndhra Pradesh)

2. The Special Officer & Competent Authority, Urban Land Ceiling, Nampally,Hyderabad.

3. The .District corrector, Medchar District (previousry shown as Ranga ReddyDistrict)

4. The Tahasildal, Baranagar Mandar, Medchar District. (previousry shown asRanga Reddy District)

...APPELLANTS/RESPONDENTS 1 & 2
AND

B
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1 s.L.Raiesh chakravarthy, s/o s c.. Laxminarayana, aged about 31 years'

R/o. H.No.5-9-904, Gunfoundry' HyoeraDao'

...RESPONDENTS/PETITIONERS

2. tvlaniula Rai, W/o. Sudhir Raj, aged about 4.0 years' Fl/o H No 11-'1 18'

' 3i'nffi d.' i'ai 
-Coronv, 

Dilsulihnisar' Hvderabad

3. The Hyderabad N/etropolitan Urban Development Authority' Hyderabad Rep'

by its Secretary'

4. Gooal Naqar Co operative House Building 
. 
Societv' G6' R K Estate' Road

No 4. KPHB colonv, K,;ffirl;l[' 
"H@iiuio' nep 'ov its President P Rama

Goud

5. The Greater Hyderabad Municipal Corporation' Hyderabad' rep by the

Commissioner'

(Respondents 2,3 and 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

l.A. NO:1 oF 2017 WAMP. NO:3 398 oF 2017

Petition under Section 151 CPC praying that in the circumstances stated in

theaffidavitfiledinsupportofthepetition,theHighCourtmaybepleasedto
suspend the operation of the orders passed in Writ Petition No'24475 oI 2012'

daled 29.12.201 6, pending disposal of the writ appeal'

t.A. NO:2 oF 2017 (WAMP. NO:3399 OF 20171

PetitionunderSectionl5lCPCprayingthatinthecircumstancesstatedin

theaffidavitfiledinsupportofthepetition,theHighCourtmaybepleasedto
condone the delay of 18 days in presenting the ahove Writ Appeal'

Counsel for the Appellants: SRI D'V' CHALAPATHI RAO'
GP FOR ASSIGNMENT

Counsel for the Respondent No'1 : SRI V'R' AVULA' SENIOR COUNSEL

Counsel for the Respondent No'2: SRI V' NARASIMHA GOUD' S'C' FOR HMDA

Gounsel for the ResPondent No'3: -

Counsel for the Respondent No'4: Ms' T' KANYA KUMARI' REPRESENTING

SRI M. DHANANJAY REDDY, S.C. FOR GHMC

t
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WRIT APPEAL NO: 1 765 0F 2017

writ Appeal under clause 15 of the Letters patent preferred against the order dated
29.12.2016 in W.P.No. 24553 of 2012 on the fite of the High Court.

Between:

'l rhe state Rep. by the principar secretary to Government, of reranoanaReve n u e Depdrtmtint, secreti iiar n vJLii oio. ipi*i;,il; ;iib;;, I'SIXE'ElAndhra Pradesh)

2' The special officer & competent Authority, Urban Land ceiring, Nampaily,Hyderabad.

3. The District colrector. Medchar District., (previousry shown as Ranga ReddyDistrict)

4. The Tahasildal, Balanagar lMandal, tMedchal District., (previously shown asRanga Reddy District)

...APPELLANTS/RESPONDENTS 1 & 2
AND

'I . Anne Jayqdev, S/o. AA.Joshi, Aged about 37 years, R/o.H.No.12_13_1258
Street No.7, Tarnaka, Secundeiabid-1i --

...RESPONDENT/PETITIONER

2. The Hyderabad Metroooritan urban Deveropment, Authority, Hyderabad Rep.by its Secretary.

3. Gopal. Nag.ar 
-Co.operative House Building Society, G6, R.K. Estate, RoadNo.4, KPHB Colony, Kukatpally, HyOeranald,-Rep.'Ov tts presioE"'ip.' n"riGoud

4. The Greater Hvderabad Municipal Corporation, Hyderabad, rep. by theCommissioner. '

(Respondents 2,3 & 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

r.A. NO: 10F 2017 MP. NO:3401 OF 20171

Petition under section 15r cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be preased
suspend the operation of the orders passed in writ petition No.24553 0l 2012,
dated 29.12.2016, pending disposal of the Writ Appeat.

,

!



4).

t.A. NO: 20F 2017(WAMP. NO: 34020F2017)

Petition under Section 151 CPC praying that in the

the affidavit filed in support of the petition' the High C

condonethedelayofl8daysinpresentingtheaboveWri

circumstances stated in

ourt may be Pleased to

t APPeal.

2017

counserrortheApperrants:sRr;Drv,S|tt"t?31il'=t+t'

Counsel for the Respondent No'1: SRI V'R' AVULA' SENIOR COUNSEL

Counsel for the Respondent No'2: SRI V' NARASIMHA GOUD' S'C' FOR HMDA

Counsel for the ResPondent No'3: -

Counsel for the Respondent No'4: Ms' T' KANYA KUMARI' *ttlt^t'^t'Yt*O

SRI M. DHANANJAY REDDY' S'C' FOR GHMC

wRlTAPPEALNO i17670F

Writ Appeal under clause 15 of the Letters Patent preferred against the order dated

29-12-2017 in W P No 244 41 of 2}12on the file of the High Court'

Between:

1. The State, ReP bY the PrinciPal
'' R;;";,; DePartment' Secretariat'

Andhra Pradesh)

2. The SPecial Officer & ComPetent

HYderabad'

3. The District Collector' Medchal Di

District)

4 The Tahasildar' B-alanagar Manda- ,!'hr.s; neddY District)

,ift%:jg?, l?, 
gi[Tl ffiffHl 13' 313'T 3i

Authority, Urban Land Ceiling' Nampally'

strict. (previously shown as Ranga Reddy

l, Medchal District' (previopreviously shown

...APPELLANTS/RESPONDENTS 
1 & 2

AND

1

2

5;,Y.i,l&Xiil#l?if Bfl i1El,A3'"3"flX"'Y'*31:t11'fi #'?'#31*o'o'
".RESPONDENT/PETITIONER

The Hyderabad Metropolitan Urban Development Authority' Hyderabad Rep'

by its Secretary'
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3' Gopar Naqar co.ooerative. House Buirding Society, G6, R.K. Estate. Road
t:rt ^ort 

Cotony, xuratpattv, nvoeiri,,ioln"p". by its president p. RamJ

. 
l:ilr:::fl;:r.Hyderabad Municipat Corporation, Hyderabad, rep. by the

(Respondents 2, 3 & 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

l.A. NO: 10F 2017(WAMP. NO: 3407 OF 20171

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the operation of the orders passed in writ petition No.20351 0f 2012,
dated 29.122O't6, pending disposal of the Writ Appeal.

l.A. NO: 2 OF 2017(WAMP. NO: 3408 OF 20171

Petition under Section 'r51 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
condone the delay of ,,1B,,days 

in presenting the above Writ Appeal.

Counsel for the Appellants: SRI D.V. CHALAPATHI RAO,
GP FOR ASSIGNMENT

counsel for the Respondent No.1: sRr v.R. AVULA, sENroR couNSEL

counsel for the Respondent No.2: sRr v. NARASTMHA GouD, s.c. FoR HMDA

Counsel for the Respondent No.3:

counsel for the Respondent No.4: Ms. T. KANYA KUMARI, RE'RESENTING
SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT APPEAL NO:1768 0F 2017

writ Appeal under crause 15 of the Letters patent fired against the order dated
29-12-2016 in W.p.No. 30513 of 2012 on the file of the High Court.

Between:

1 The State Reo. bv the principal 
.Se.ating to Government of Telanoana.Revenue Departmeht, secretaridt, Hyo-Jrau'ro.ipi"IriJrii;;h;il 

"!'SIXE'3iAndhra Pradesh)



2. The Special Officer & Competent Alacrity' Urban Land Ceiling' Nampally'

HYderabad.

3. The District Collector' Medchal Distill L (previously shown as Ranga Reddy

District.) ,-,^. -:^..^r., -r-\^r,^ ,.
4. The Tahasildar, Balanagar t\ilandal' Meddial District' (previously shown as

Ranga ReddY District)

,..APPELLANTS/RESPONDENTS 1 & 2

,1.+

Chanda Devi Lohia, W/o'
No.36, Sanathnagar, HYde

SatyanaraYana Lohia, Rl/o. E.C.E. Staff Quarter

rabad

. RESPONDENT/PETITIONER

Goud

The Greater Hyderabad Municipal Corporation' Hyderabad' rep' by the

Commissioner.

(Respondents 2,3 & 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

l.A. NO: 10F20 17(wA MP. NO: 3410 oF 20 17\

I.A. NO:2OF 2017 (WAMP. NO: 3411 0F 2017

The Hyderabad Metropolitan Urban' Development Authority' Hyderabad Rep'

by its Secretary.

ff %i,#t'6,"?i":g:|iJffi ,r:il'ir?Ell,?',0'"*?El'bf fd5;[rH'fl FS,T:

AND

2

3

1

4

petition under section 151 cpc praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be pleased to

suspend the operation of the orders passed in Writ petition No 30573 of 2o12

daled 29-12-2016, pending disposal of the Writ Appeal'

petition under section 151 cpc praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be pleased to

condone the delay of 18 days in presenting the above Writ Appeal'

Counsel for the Appellants: SRI D'V' CHALAPAT|IIRAO'
GP FOR ASSIGNMENT

Counsel for the Respondent No'1: SRI V'R' AVULA' SENIOR COUNSEL

Counsel for the Respondent No'2: SRI V' NARASIMHA GOUD' S'C' FOR HMDA

t
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Counsel for the Respondent No.3: -
Counsel for the Respondent No.4: Ms. T. KANYA KUMARI, REPRESENTTNG

SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT APPEAL NO: 1785 OF 2017

Writ Appeal under clause 15 of the Letters Patent preferred against the order dated

29-12-2016 in W.P.No.30595 of 2012 on the file of the High Court.

Between:

'1 . The State Rep. by the Principal Secretary to Government, of Telangana,
Revenue Department, Secretariat, Hyderabad. (previously shown as State of
Andhra Pradesh)

2. The Special Officer & Competent Authority, Urban Land Ceiling, Nampally,
Hyderabad.

3. The District Collector, Medchal District., (previously shown as Ranga Reddy
District)

4. The Tahasildar, Balanagar Mandal, Medchal District. (previously shown as
Ranga Reddy District)

...APPELLANTS/RESPONDENTS 1 & 2
AND

[\rl.V. Ramana Reddy, S/o. M. Narayana Reddy, Aged about 35 years, Rio.
SRT- l 8, Ameerpet Colony, Hyderabad

...RESPONDENTS/PETITIONERS

2. The Hyderabad Metropolitan Urban Development Authority, Hyderabad Rep.
by its Secretary

3. Gopal Nagar Co.operative House Building Society, G6, R.K. Estate, Road
No.4, KPHB Colony, Kukatpally, Hyderabad, Rep. by its President P. Rama
Goud

4. The Greater Hyderabad Municipal Corporation, Hyderabad, rep. by the
Commissioner.

(Respondents 2,3 & 4 not necessary parties b this petition)

...RESPONDENTS/RESPONDENTS

l.A. NO: 't OF 2017(WAMP. NO: 3448 OF 20171

Petition under Section 15'1 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition,'the High Court may be pleased to

1
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suspend the operation of the orders passed in Writ Petition No'30595 of 2012'

dated 29.12.2016, pending disposal of the Writ Appeal

l.A. NO: 20F 20 17 WAMP. NO:3449 oF 20 171

petition under section r 51 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

condone the delay of (131 ) days in representing the above Writ Appeal'

Counsel for the Appellants: SRI D'V' CHALAPATHI RAO'
GP FOR ASSIGNMENT

Counsel for the Respondent No'1: SRI V'R' AVULA' SENIOR COUNSEL

Counsel for the Respondent No'2: SRI V' NARASIMHA GOUD' S'C' FOR HMDA

Counsel for the ResPondent No'3: '-

Counsel for the Respondent No'4: Ms' T' KANYA KUMARI' REPRESENTING

SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT APPEAL NO:1786 oF 2017

Writ Appeal under clause 15 of the Letters Patent filed against the order dated

2g-12-2}16in W.P.No' 23963 of 2012 on the file of the High Court'

Between:

AND

1 The State, Rep. by th-e Principal Secretary. to Government of Telangana'

Revenue Department, 
"""r"ir"ii[i'g-y"O"eiiOdO. 

iOt viously shown as State of

Andhra Pradesh)

The Special Officer & Competent Authority' Urban Land Ceiling' Nampally'

Hyderabad.

The District Collector, Medchal District (previously shown as Ranga Reddy

District

The Tahasildar, Balanagar Mandal' tvledchal District' (previously shown as

2

3

4
Ranga ReddY Diana)

1

...APPELLANTS/RESPONDENTS 1 & 2

ao, Aged about 28 Years, Fl/o' LIG-

....RESPONDENTS/PETITIONERS

Jaladi Mamatha, W/o' Jaladi Nageswara-R
6i6, kFHE Aionv, kut<atpatlv, Fvderabid
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' If;?.?s.,13,:ff 
tvletropolitan urban Development Authortv, Hyderabad Rep.

3. Gopal Naqar Co.ooerative. House Bain Society, G6, R.K. Estate, Road No.4.KP H B Co tony, Ku katpa I ty, H VA eriOZi' ne'pi.'O"y it's Eresioe nt p. Ra ma Goud
4

I3ir:::il;!|.Hyderabad Municipar corporation, Hyderabad, rep. by the

(Respondents 2,3 & 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

t.A. NO: 10F 2017(WAMP. NO: 3452 OF 20171

Petition under section i51 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court'may be preased to
suspend the operation of the orders passed in writ petition No.23g63 0f 2012,
daled29.12.2O'16, pending disposat of the WritAppeal.

l.A. NO:2 oF 2017(WAMP . NO:3453 oF 20171

Petition under Section 151 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to
condone the delay of (1S) days in

W.P.No.23963 of 20 1 2, Dt.2g-1 2_201 6.

filing the above Writ Appeal against

Counsel for the Appeilants: SRI D.V. CHALAPATHT RAO,
GP FOR ASSIGNMENT

counsel for the Respondent No.1: sRr v.R. AVULA, sENroR couNSEL

counsel for the Respondent No.2: sRr v. NARASTMHA GouD, s.c. FoR HMDA

Counsel for the Respondent No.3: --

counsel for the Respondent No.4: Ms. T. KANYA KUMART, RE'RESENTTNG
SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRITAPPEAL NO: 1797 0F 2017

writ Appeal under crause 15 of the Letters patent fired against the order dated
29-12-2016 in W.p.No.18316 of 2008 on the fite of the High Court.



AND

.1E

Between:

1. The Government of Telangana, Rep. by its Principal Secretary, Revenue
Department, Secretariat Buiidings, Secretariat, Hyderabad' (previously shown
as State of Andhra Pradesh)

2. The Special Officer & Competent Authority, Urban Land Ceiling, Nampally,
Hyderabad.

3. The District collector, Medchal District. (previously shown as Ranga Reddy
District)

4. The Tahasildar, Balanagar Mandal, Medchal District. (previously shown as
Ranga Reddy District)

...APPELLANTS/RESPONDENTS 1 & 2

'1 . Gopal Naoar Co.operative House Building Society. G6' E'K Estale, Road
No.a, XpHg Colony, Kukatpally. Hyderabad. Rep. by its President P' Rama
Goud.

2. The Hyderabad Urban
Secretary.

3. J. Bhaskar Rao, Sio.
Hyderabad.

,..RESPONDENTS/PETITIONERS

Development Authority, Hyderabad Rep. by its

Suryanarayana, Anandnagar Colony, Khairthabad,

(Respondents 2 and 3 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

l.A. NO: 1OF 2017(WAMP. NO: 3475 OF 20171

Petition under Section 1 51 CPC praying that'in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to

suspend the operation of the orders passed in writ petition No.183'16/2008 &

batch, dated 29.12.2016, pending disposal of the Writ Appeal.

l.A. NO: 2OF 2017 (WAMP. NO:3476 oF 20171

Petition under section 151 cPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to

condone the delay of (91 ) days in filing the above writ Appeal against

W.P.No.1 83'1 6 of 2008 Dt.29-1 2-2016

Counsel for the Appellants: SRI D.V. CHALAPATHI RAO'
GP FOR ASSIGNMENT



.,
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Counsel for the Respondent No.1: _

Counset for the Respondent No.2: SRI V. NARASII.4HA GOUD, S.C. FOR HMDA

counsel for the Respondent No.3: sRl v.R. AVULA, sENloR couNSEL

WRIT APPEAL NO : 1798 OF 2017

writ Appeal under crause 15 of the Letters patent fired against the order dated
29-12-2016 in W.p.No. 3048.1 of 2O12 on the fite of the High Court.

Between:

1. The State of Telangana, 
.. Rep. by its principal Secretary, RevenueDepartment, secretariai euiioingiJ rs,'Hyo'urroailpruviousry shown as stateof Andhra Pradesh)

' Ilfi"?!ff!:l 
officer & competent Authoritv, Urban Land ceiring, 4, Nampaily,

t 
ll}!,3,i:t''tt 

collector, Medchal District. (Previouslv shown as Rangareddy

4. The Tahsildar. Balanaqar Mandal, I\/edchal District. (previously shown asRanga Reddy District) '

...APPELLANTS/RESPONDENTS 1 & 2
AND

1. A. Pushpalatha, D/o. .A ,Babu Rao, Aged about 42 years, Ri/o. 4_1_1070Boggulakunta, Hyderabad. r aa 
'sqrD' 

rvu' +-r-ru/u'

...RESPONDENTS/PETITIONERS
2' The Hyderabad Metroooritan Urban Deveropment, Authority, Hyderabad, rep.By its Secretary.

3 Gopar Naqar co-ooerative House Buirding society, G6, R.K.Estate. Road
UBrl. ^"ru 

cotony, ru*atpalrv, HiliiibXoli,irl. ijv iti,preiio-uri."i i#:
a 

[:ilr:::flerrHyderabad Municipat Corporation, Hyderabad, rep. by the

(Respondents 2,3 & 4 not necessary parties to this petition)

... RESPONDENTS/RESPONDENTS

t.A. NO: 10F 2017(W.AMP. NO: 3478 OF 20171

Petition under Section 151 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition,tthe High court may be preased to
condone the delay of (126) days in representing the above Writ Appeal.
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l.A. NO i20F 2017 WAMP. NO:3479 oF 2017

PetitionunderSectionl5lCPCprayingthatinthecircumstancesStatedin

the affidavit filed in support of the petition' the High Court may be pleased to

condone the delay of 19 days in presenting the above Writ Appeal'

l.A. NO :3OF2017 WAMP. NO:3480 oF 2017

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

suspend the operation of the orders passed in writ petition No 30481 oI 2012

daled 29.12.2016, pending disposal of the Writ Appeal'

Counsel for the Appellants: SRI D'V' CHALAPATHI RAO'
GP FOR ASSIGNMENT

Counsel for the Respondent No'1: SRI V'R' AVULA' SENIOR COUNSEL

Counsel for the Respondent No'2: SRI V' NARASIMHA GOUD' S'C' FOR HMDA

Counsel for the ResPondent No'3: -

Counsel for the Respondent No'4: Ms' T' KANYA KUMARI' REPRESENTING

SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT APPEAL NO: 1799 oF 2017

Writ Appeal under clause 15 of the Letters Patent filed against the order dated

29-12-2016 in W.P.No. 30502 of 2012 on the file of the High Court'

Between:

1. The State of Telangana Rep' by its PIiryiP-?|,^qgi9tarv Revenue Department'

Secretariat Buildings, tS, Hyderabad (prevlously sh6wn as State of Andhra

Pradesh)

2. The Special Officer and Competent Authorlty' Urban Land' Ceiling' Nampally'

Hyderabad. --^-^))..
3.TheDistrictCollector,MedchalDistrict.(Previously.shownasRangareddy

District).

4. The Tahsildar Balanag
Ranga ReddY District)

ar Mandal, Medchal District, (Previously shown as

...APPELLANTS/RESPONDENTS 1 & 2
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AND

, 
3:3J,ffJ;r:ao, 

s/o. D.Simhachatam, R/o. ptot No.A_e, Vikrampuri Cotony,

...RESPONDENTS/PETITIONERS

' Il?Jg:313,brff. 
A't"t,.onotitan Urban Development Authoritv, Hvderabad, rep.

3' Gopar Naqar co-ooerative House Buirding society. G6, R.K.Estate, Road
t3tt. ^tru 

Cotony, Kukatpalty,-Hyo;;;6;1,"d. by its president p.. namj

4. The Greater Hvderabad Municipal Corporation, Hyderabad, rep. by thecommissioner. vvr t'vr qrrvr r,

(Respondents 2,3 & 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

l.A. NO:1OF 2017(WAMP . NO:3483 oF 20171

Petition under Section 1 51 CpC praying that in the circumstances
stated in the affidavit fired in support of the petition, the High court may be
pleased to suspend the operation of the orders passed in writ petition No. 30502
of 2012 dated 29.12.2016, pending disposal of the Writ Appeal.

l.A. NO:2 oF 20171WAMP . NO:3482 oF 20171

Petition under section I5 r cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to
condone the delay of ( i 9 ) days in filing the above Writ Appeal against
W. P. No.30502 ot 201 2, Dt.2g-1 2_20 1 6.

Counsel for the Appeilants: SRI D.V. CHALAPATHT RAO,
GP FOR ASSIGNMENT

counsel for the'Respondent No.1: sRr v.R. AVULA, sENroR couNSEL

counsel for the Respondent No.2: sRl v. NARASIMHA GouD, s.c. FoR HMDA

Counsel for the Respondent No.3: _

counsel for the Respondent No.4: Ms. T., KAN'A KUMARI, RE'RE'ENTTNG
SRI M. DHANANJAY REDDY, S.C. FOR GHMC
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WRIT APPEAL NO:1 801 0F 2017

Writ Appeal under clause 15 of the Letters Patent filed against the order dated

29-12-2016 in W.P No 23660 of 2012 on the file of the High Court'

Between:

1. The State, Rep. by the Principal Secretary. to Government of Telangana'

Revenue Department, S";t;i;;'':i'n-y-oeiJodo torevioustv shown as state of

Andhra Pradesh)

2. The Special Officer & Competent Authority' Urban Land Ceiling' Nampally'

Hyderabad.

3. The District Collector, Medchal District (previously shown as Ranga Reddy

District)

4.TheTahasildar,BalanagarMandal,MedchalDistrict(previouslyshownas
Ranga ReddY District)

...APPELLANTS/RESPONDENTS 1 & 2

AND

1 B.V.R.K.S. Srinivasa Rao, S/o. B, Satyanarayana, Aged about 35 years' Rl/o.

Plot No.A-9, Vikrampurr uotony, S"c'tiderabad' Hyderabad'

...RESPONDENTS/PETITIONERS

erabad Metropolitan Urban Development Authority, Hyderabad Rep

cretary.

Psffg33P"1{f R,"f"?;Xii:,ryH,",si5:Hff 1it}i."'%5Jl"FB"F;'ff to"}80

Municipal Corporation, Hyderabad' rep by the

2 The Hyd
by its Se

3

4. The Greater HYderabad
Commissioner.

(Respondents 2,3 and 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

l.A. NO: 1 oF 2017 WAMP. NO:3487 oF 2017

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

suspendtheoperationoftheorderspassedinWritPetitionNo.23660ot2ol2
daled 29.12.2016, pending disposal of the Writ Appeal'

:,

t
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t.A. NO:20F2017(WAMP.No:34880F2017t

t.A. NO: 30F 2017 WAMP.NO:3489 oF 2017t

WRIT APPEALNO: 1802 0F

Between:

petition under Secti
the arridavit rir"d ,. .,;;;;::Hff:::":rli,:, the circumstances stared in

condone the deray or ta:tz aays," *r;.";;;,n ;;: l;ri""ff;::,:" 
preased ro

(

petition under Sec
the arridavit rir"d i" .,pJ:;::ln]r}::,}]T in the circumstances stated in

condone the deray or.r23 days in presentins th" ,rJ;j;;J;;:l 
* preased to

Counsel for the Appellants: SRI^D.V. 
_CflALAPATHI RAO,

GP FOR ASSIGNMENT
Counsel for the Respondent No.1: SRt V.R. AVULA, SENIOR COUNSEL
COUNSEI fOr thE RESPONdENT NO.2: SRI V. NARASIMHA GOUD, S.C. FOR HMDA
Counsel for the Respondent No.3: _

COUNSCI fOr thE RCSPONdENT NO.4: MS. T. KANYA KUMARI, REPRESENTING
SRI M. DHANANJAY REDDY, S.C. FOR GHMC

2017
writ Appear under crause '15 0f the Letters patent fired against the order dated29-12-2016 in W.p.No. 30590 of 2012 on the file of the High Court.

1' The state Reo. bv the principar secretary to Government, of reranoana,
ffJf; HE,.?S33,T,,,6 

nt, Se"i.ii'ii Jl il ruffi Id rp,.e,iou ijv 
-iiib*",i'3ix" 

"i
' I?fi":ifrTl officer & competent Authoritv, Urban Land, ceitins, Nampary,

t 
|lirfliiu'"t collector, Medchal District. (previousty, shown as Ranga Reddy

4. The Tahsildar. Balanagar Mandal, Medchal District., (previously shown asRanga Reddy District)

ANO 
...aPPELLANTS/RESPONDENTSI &2
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, 
A"&T3'ff1a,',1"rrl;,8:3u 

Rao' Ased about 42 v-ears' R/o H No.4-1-'r070'

...RESPONDENTSIPETITIONERS

2. The Hyderabad Metropolitan Urban Development Authority' Hyderabad Rep

'ddffi !"**,t'**"'i':'i,:"'?5l|jl'"ol"f"",ll;'ofl 
;E'5;''F"'^lf FL"#3

Hyderabad MuniciPal CorPoration' Hyderabad, rep bY the

(ResPondents 2 3 & 4 not necessary parties to this petition)

...RESPONDENTS

l.A. NO: 20F 2017 (WAMP, NO:3 491 oF201 7)

the circumstances stated in

h Court maY be Pleased to

Writ APPeal.

l.A. NO :3OF 2017 (wAMP. NO:34s20F 2017)

ances stated in

be pleased to

30590 of 2012

Petition under Section 151 CPC praying that in

the affidavit filed in support of the petition' the Hig

condone the delay of 19 days in presenting the above

Goud

4. The Greater
Commissioner

Petition under Section 151 CPC praying that in the circumst

the affidavit filed in support of the petition' the High Court may

suspend the operation of the orders passed in Writ Petition No'

dated 29.12.2O16, pending disposal of the Writ Appeal'

Counsel for the Appellants: SRI D'V' CHALAPATHI RAO'

GP FOR ASSIGNMENT

Counsel for the Respondent No'1: SRI V'R' AVULA' SENIOR COUNSEL

Counsel for the Respondent No'2: SRI V' NARASIMHA GOUD' S'C' FOR HMDA

Counsel forthe ResPondent No'3: -

Counsel for the Respondent No.4: Ms' T' KANYA KUMARI' REPRESENTING

SRI M. DHANANJAY REDDY, S'C. FOR GHMC

WRIT APPEAL NO: 1804 OF 2017

Writ Appeal under clause 15 of the Letters Patent filed against the order dated

29-12-2016 in W.P.No. 24568 of 2012 on the fite of the High Court.
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Between:

'ik[ld.:o"r8,*]1""I#e?Bt,n'r?#Byo1rg?,:",15,,ffi 
f, :,ills,B?H,TBi

2. The Speciat Office
nvoeriolol -"'-'r & Competent Authority, Urban Land Ceiling, Nampaly,

t 
|lli1SJit''"t 

collector, Medchar District. (previousry shown as Ransa Reddy
4. Jhe Tahasildar, Ba

Ranga Reddy oirt,iJfln"g" t\4andal, Medchal District. (previousty shown as

AND ...APPELLANTS/RESPoNDENTSI &2

'E"3,i'RlXllf 3!fl ,';#s;#;#tl"T;fl *;"fl',T*tiyl".J,.J"iil.,oyiJ;luu

' IX ? JEsslsg# 
M et ro po I i ta n U rba n D e ve ro p; LT;:ffi: [:.',^]J:Xil

'[i3:,S?-,'s'31;:i:',11'nrffi :ir?:'#'1"'.'3:,;lrdr",.?#Ai.*,,"i:*"f :
o IPJI:{er Hyderabad Municipat Corporation,uommtsstoner. Hyderabad, rep. by the

(Respondents 2,3 & 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

l.A. NO: 1 oF 2017 (WAMP. NO: 3494 OF 20171

Petition under Section 1s1 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be preased to
suspend the operation of the orders passed in writ petition No.24568 of 2012,
dated 29.12.2016, pending disposal of the Writ Appeat.

l.A. NO: 2 OF 2017(WAMP. NO: 3495 OF 20171

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pteased to

condone the delay of 123 days in presenting the above Writ Appeal.

{

Counsel for the Appellants: SRI D.V. CHALAPATHI RAo'
GPFORNSS\GNNENT
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Counsel for the Respondent No'1: SRI V'R' AVULA' SENIOR COUNSEL

Counsel for the Respondent No'2: SRI V' NARASIMHA GOUD' S'C' FOR HMDA

Counsel for the ResPondent No'3: --

Counsel for the Respondent No'4: Ms' T' KANYA KUMARI' REPRESENTING

SRI M. DHANANJAY REDDY' S'C' FOR GHMC

Writ Appeal under clause 15 of the Letters Patent filed against the order

2g-12-2{16in W P No 23162 ot 2012 onthe file of the High Court'

Between:

1 r he sta te, 19 q iv" 
t 

t 

!"" :..:L?,8?],t "#:,# :?r 
g?f,13,T ",fl:'iL 13' 313tT Bt

Revenue DePanmet

, i[T:::1:]1""' & competent Authoritv' Urban Land celins' Namparrv'

a Tll1ff:t cotl"tto'' Medchal District (previouslv shown as Ranga Reddv

" ?ntj''it]n".ildar. Bata.nagar Mandal, Medchal District. (previously shown as

- 
nanga Reddy District)

...APPELLANTS/RESPONDENTS 
1 & 2

APPEALNO:1 805 OF 2017
wRIT

dated

...RESPONDENT/PETITIONER

erabadMetropolitanUrbanDevelopmentAuthority,HyderabadRep
cretary

AND

1

hty,',X'f H,f 
,,f 

ES ! iI'Jft YS ]:?11'H,'Ji
KukatPallY, HYderabad

hmanva Vara Prasad' D/o' E Jagan

i,iliii.rt.zae, vasanthanagar colony,

2

4

The HYd
by its Se

3 Gooal Naqar Co.operative House Building Society' G6' R'K' Esta!-e' Road

NJif iFiYe cii"rl ririitri"liv, nyderinio, Rep.-by its President P. Rama

Goud

[2"_,".,,,27:iL,.H 
y d e r a b a d t{iu nici p at Co rpor atio n, Hy def ab ad, f ep bv the

(Respondenrs 2, 3 & 4 not necessary parfles 
tO thls Petition)
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.A. NO: 10F 2017 AMP. NO: 3497 0F 2017

Petition under Section 151 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to
suspend the operation of the orders passed in writ petition No.23162 0f 2012
dated 29.12.20'16, pending disposal of the Writ Appeal.

t.A. NO: 20F 2017(WAMP. NO: 3498 OF 20171

Petition under section 151 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to
condone the delay ot 123 days in presenting the above Writ Appeal.

l.A. NO: 3 0F 2017(WAM P. NO: 3499 oF 20171

Petition under section '151 cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to
condone the delay of ( 150 ) days in representing the above Writ Appeal.

Counsel for the Appeilants: SRt D.V. CHALAPATHI RAO,
GP FOR ASSIGNMENT

Counsel for the Respondent No.1 & 3: _

counsel for the Respondent No.2: sRr v. NARASTMHA GouD, s.c. FoR HMDA

counsel for the Respondent No.4: Ms. T. KANYA KUMARI, RE'RESENTING
SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT APPEAL NO: 1806 oF 2017

writ Appeal under crause 'r5 of the Letters patent fired against the order dated
29-12-2016 in W.p.No. 24550 of 2}12on the file of the High Court.

Between:

l The State. Reo. bv the principar secretary to Government of reranoanaRevenue Departmeht, secreiai'iii nvi.jijola'ipreviousty shown as Stite oiAndhra Pradesh)

' I?:":i&Tl officer & competent Autfioritv, Urban Land ceitins, Nampatry,

t 
l[ir,3Jit''"t 

collector, Medchal District. (previously shown as Ranga Reddy
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4 The Tahasildar, Balanagar Mandal' tr'4edchal District (previously shown as

Ranga ReddY District)

...APPELLANTS/RESPONDENTS 1 & 2

ff [1!'J: ]e9i';;[3 i? sH;, ol'3,.1?'3 n J*",11 ii[;'"fl',?* 
a bo ut 5 4 ve a rs'

Cherukuri Jhanaradhan. .Rao' S/o Sesh.aiah' Aged about 52 years'

Xitl'ti'Nlr. r -i - il tit 1, Municipal off ice Road' Khammam'

Nalabothu Satyanarayana, S/o Late Balaiah.' Aged about 50 years' FL/o'

H.No.10-4-5711, Mamrdlagud;ti' Xhu"urn' Khammam District

tr/othukuri Gopala Rao, S/o. Pullaiah, Aged Sbout 39 years' R/o' H'No6-1-

iLt V]5. b; "i" lo-nv. kh' mma *' Kha mm a m D istrict'

....RESPONDENTS/PETITIONERS

The Hyderabad Metropolitan Urban Development Authority' Hyderabad Rep'

by its Secretary

R3%i"lrtn6'3?":9:"?,llH,#ff :?,i#g'il;.,'R3'Fry;rl,?#[,E"l'.F'*T:
Goud

7. The Greater Hyderabad tvlunicipal corporation' Hyderabad' rep' by the

AND

1

3

4

5

6

Commissioner

l.A. NO: 10F20 17 WAMP. NO: 3500 oF 2017

I.A. NO:2OF 2017 AMP. NO:3501 0F 20171

(Respondents 5, 6 & 7 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition ' the High Court may be pleased to

suspend the operation of the orders passed in writ petition No'24550 of 2012'

daled29.12.2o16, pending disposal of the Writ Appeal'

petition under Section 151 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

condone the delay of 123 days in presenting the above Writ Appeal'

Counsel for the Appellants: SRI D'V' CHALAPAT|IIRAO'
GP FOR ASSIGNMENT

Counsel for the Respondent Nos'1 ' 3 & 4: -



Counsel for the Respondent No.2: SRI V.R. AVULA, SENTOR COUNSEL
Counsel for the Respondent No.S: SRI V. NARASIMHA GOUD, S.C. FOR HMDA
Counsel for the Respondent No.6: _

COUNSEI f.r thE RCSPONdENT NO.7: MS. T. KANYA KUMARI, REPRESENTING
SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT APPEAL
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NO: 1849 0F 2017
writ Appear under crause 15 0f the Letters patent fired against the order dated29-12-2016 in W.p.No. 23224 of 2O12on the file of the High Court.

Between:

AND

' I:i":lT"r$'i;#J"ln: trincipal gecretary to G. overnment, or reransana
A"dh;p;;#6j "-"" secretariat' Hyderabad' (previously .nb;; ;;'stjil';i

' Il!"?fo"rTl 
officer & competent Authoritv, Urban Land, ceirins, Nampaly,

t 
[[?rBJiu'tt 

collector' Medchal District. (previousry, shown as Ranga Reddy
t 

#J*:,Jorrl,ffirnrr Mandat, Medchat District., (previousty shown as

...APPELLANTS/RESPONDENTS 1 & 2

1. Paruchuri Kavitha Dr".l:1",^191, Babu, Aged about.33 years, R:/o. H.No.24_1 20, Kakatiyanagar, Ramachanorapuijm,'iliri"Zoro.

' Ii ?,gss,€gff 
Me tro po I ita n U rba n Deve ro p ; Itfi :ffi: [:":];:X"=;

'83i;,S198'f"'r;i:,.,lllffig?y:",ft1,9H.ift?iyr,p,?;F,.I;.Ei,"fiA"#l

a 
l$r:l:ilerrHyderabad Municipal Corporation, Hyderabad, rep. by the

(Respondents 2, 3 & 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS
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l.A. Noi 10F 2017(wAMP NO: 3581 oF2 17)

Petition under Section

the affidavit filed in support

susPend the oPeration of th

daled 29.12'2Ol 6' Pending di

?3224 of 2012, dt' 29-12-2016

l.A. NO:3 OF 2017 (wAMP . NO: 35830F 2017)

wRlTAPPEAL NOr

Petition under Section 151 CPC praying that in the ci

the affidavit filed in support of the petition ' the High Cou

"onoon"thedelayof(146)daysinrepresentingtheabove

0

151 CPC praying that in the circumstances stated in

ot tne petition, the High Court may be pleased to

e orders passed in writ petition No 23224 of 2012'

sposal of the Writ APPeal'

l.A. NO: 2 OF 2017(WAMP' NO: 3582 OF 2017)

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

condone the delay of ( 19 ) days in filing the above Writ Appeal against W'P' No

rcumstances stated in

rt maY be Pleased to

Writ APPeal.

c o u n s e I f o r th e Ap pe I I a nts : s R I 

lrvr SH tL$i3l il'tT,+"'

Counsel for the Respondent No'1: SRI V'R' AVULA' SENIOR COUNSEL

Counsel for the Respondent No'2: SRt V' NARASIMHA GOUD' S'C' FOR HMDA

Counsel for the Respondent No'3:

Gounsel for the Respondent No'4: Ms' T' KANYA KUMARI' REPRESENTING

SRI M. DHANANJAY REDDY' S'C' FOR GHMC

1857 OF 2017

Writ Appeal under clause 15 of the Letters Patent filed against the order dated

2g-12-2[16in W P No 20585 of 2012 onthe file of the High Court'

Between:

,ll?"?11"o#:P,#,1T"5,3[:"1,g?],irTJ:jB]'l?,8?[1il'T?lt'ill3'3?3'T3t
Andhra Pradesh)
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AND

' Il8"lffr"Jll officer & competent Authority, Urban Land ceiring, Nampary,
t 

Iltir,R;t''"t collector, Medchar Dist. (previousry shown as Ranga Reddy
t 

l!frJ'A:;lXr3,otfl6rrnrr Mandar, Medchat District. (previousry shown as

...APPELLANTS/RESPONDENTS 
1 & 2

1

H#ffi:,:l;uf, i,iTs,,3l?Bf, :sr,,?:ffi [1,:;:3::rT:ii:f,_tLy,i;

...RESPONDENTS/PETITIONERS

Il?,.?"t3138ff Metropol ita n Urba n Development Authority, Hydera bad Rep.

fi3ff 
,[?r'6'":i":i:[, j,,l&,:ff 'fi ,?3,lj33olg33l'.,,!,1#5,",yf Ef,"f :

I:;r:l:il;:,Hyderabad Municipat Corporation, Hyderabad, rep. by rhe

(Respondents 2,3 & 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

2

4

I.A. N

J

Petition under section 15 r cpc praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased tosuspend the operation of the orders passed in Writ petition No.205BS of 2012,
daled 29.12.2016, pending disposal of the Writ Appeal.

O:1OF 2017(WAM P. NO: 3597 0F 20171

I.A. NO:2OF 2017 AMP. NO : 35980F 2017

t.A. NO: 3 OF 2017 AMP. NO:3599 oF 2017

Petition under Section 151 CPC praying that in the circumstances stated jn
the affidavit fired 

- 
in support of the petition, the High court may be preased tocondone the delay of ( 123 ) days in presenting the above Writ Appeal.

Petition under Section 't 51 cPC praying that in the circumstances stated inthe affidavit fired in support of the petition, trre Hrgn court may be preased tocondone the delay of (135) days in representing the above Writ Appeal.



Counsel for the Appellants: SRI D'V' CHAL-APATHI RAO'

GP FOR ASSIGNMENT

Counsel for the Respondent No"l: SRI V'R' AVULA' SENIOR COUNSEL

Counsel for the Respondent No'2: SRI V' NARASIMHA GOUD' S'C' FOR HMDA

Counsel for the ResPondent No'3: -

Counsel for the Respondent No'4: Ms' T' KANYA KUMARI' REPRESENTING

SRI M. DHANANJAY REDDY, S.C. FOR GHMC

67

WRIT APPEAL NOI 1873 0F 2017

Municipal Corporation, Hyderabad' rep by the

Writ Appeal under clause '1 5 of the Letters Patent filed against the order dated

2S-12-2O16in W.P.No 23449 of 2O12 onthe file of the High Court'

Between:

1. The Stat
Revenue "r#3R#,18":,!{:?,8?l,ir"rTgBy'l?rg?f'll'ffi lHll3il3'T8t
Andhra Pradesh)

2. The Special Officer & Competent Authority' Urban Land Ceiling' Nampally'

Hyderabad.

3. The District Collector, Medchal District (previously shown as Ranga Reddy

District) : ..^,.. ^L^!r,^ ^.
4. The Tahasildar, Balanagar lvlandal' Medchal District' (previously shown as

Ranga ReddY District)

.,.APPELLANTS/RESPONDENTS 1 & 2

, 
f$,1yfl ,%*J 

"1 
K : 53? : [xir1 [1"1]'-?1"; #,E :*"u 

Red d v Ag ed a bo ut 42

...RESPONDENTS/PETITIONERS

2. The Hyderabad Metropolitan Urban Development Authority' Hyderabad

ReP.bY its.Secretary'

,fi 
B%1,,$T6,8""ig:',tJffi ,Ii;:"rfrtli'il:.lR3;"trl8SAJ'"'JiF'S",i:

AND

Goud

4. The Greater HYderabad
Commissioner.

. ...RESPONDENTS/RESPONDENTS
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l.A. NO :'t oF 2017 WAMP. NO: 3626 0F 2017

l.A. NO: 20F 2017(WAMP. NO:.3627 oF 20171

Petition under section '15'r cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
condone the delay ot ( 123 ) days in presenting the above Writ Appeal.

t.A. NO: 30F 2017(WAMP. NO:3628 oF 20171

Petition under section 1sl cpc praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to
condone the delay of ( 128 ) days in representing the above Writ Appeal-

Counsel for the Appefiants: SRt D.V. CHALAPATHT RAO,
GP FOR ASSIGNMENT

counsel forthe Respondent No.1: sRr v.R. AVULA, sENroR couNSEL
Counsel for the Respondent No.2: SRt V. NARASTMHA GOUD, S.C. FOR HMDA

Counsel for the Respondent No.3: __

Counsel for the Respondent No.4: Ms. T. KAN'A KUMARI, RE'RESENTING
SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT APPEAL NO: 1938 oF 2017

writ Appeal under crause 15 of the Letters patent fired against the order dated
29-12-2016 in W.p trto. 23400 of 2012on the file of the High Court.

Between:

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit fired in support of the petition, the High court may be preased to
suspend the operation of the orders passed in writ petition No.2344g ot 2012,
dated 29.12.20.16, pending disposal of the Writ Appeat.

'1. The State, Reo. bv the principal Secretary to Government of Telanoana.Revenue Depaitmeirt. secreiaiiir nirir.iir'olo'ipLviousry shown as st5te ofAndhra Pradi:sh)

' Iffi":ff"Tl officer & competent Authoritv, urban Land ceiring, Nampary,
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3. The District coilector, Medchar (previousry shown as Ranga Reddy District)

4. The Tahasildar, Balanagar tr/andal' Medchal District' (previously shown as

Ranga ReddY District)

...APPELLANTS/RESPONDENTS 1 & 2

AND

2 erabad
cretary

1. Talluri Mastan Rao, S/o Subbaiah'- Aged' stiiiiir.risJi, kutatpattv. Hvderabad-72'
about 70 Years, R/o 3-124,

..RESPONDENT/PETITIONER

The HYd
by its Se

lriletropolita n U rban Development Authority' Hyderabad Rep

3. Gooal Nagar
No.4, KPHB
Goud

co. o p e ra ti ve H o,u s e 
. 

B u d s i nco 
:fl S';l'6,f3 S[;HtlF" &:fi :

Colony, KukatPallY, HYderz

4. The Greater Hyderabad Municipal Cooperation, Hyderabad, rep. by the

Commissioner.

(Respondents 2,3 & 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

t.A. NO: 10F 2017 AMP. NO:3774 OF2017)

PetitionunderSectionl5lcPcprayingthatinthecircumstancesstatedin

the affidavit filed in support of the petition' the High Court may be pleased to

suspend the petition of the orders passed in writ petition No 23400 of 2012' daled

29.12.2016, pending disposal of the Writ Appeal

I.A. NO:2OF 2017 WAMP. NO:3775 oF 2017

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

condonethedelayof(18'1)daysinre-presentingthepresentWritAppealagainst

W.P.No.23400 of 2012

I.A. NO :3OF20 17 WAMP. NO:3776 oF 2017

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition ' the High Court may be pleased to

condone the delay of 123 days in presenting the above Writ Appeal'

a
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Counsel for the Appeltants: SRt D.V. CHALAPATHI RAO,
GP FOR ASSIGNMENT

Counsel for the Respondent No.1: SRI V.R. AVULA, SENIOR COUNSEL

Counsel for the Respondent No.2: SRI V. NARASIMHA GOUD, S.C. FOR HMDA
Counsel for the Respondent No.3: _

COUNSCI f.r thE RESPONdENT NO.4: MS. T. KANYA KUMARI, REPRESENTING
SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRITAPPEAL NO: 198I OF 2017

writ Appeal under crause 15 of the Letters patent fired against the order dated
29-12-2016 in W.p.No. 20359 of 2012 on the file of the High Court.

Between:

AND

1.

1. The State, Reo. bv the principal Secrelary to Government of TelanqanaRevenue Depahmeht secreia-riIr'n-lrir.iir'o]o'ipievrousty shown as stite oiAndhra Pradesh)

' Il:":i&Tl officer & competent Authoritv, Urban Land ceiting, Nampaly,

' [[i,3,ft''"t collector, Medchal District. (previousrv shown as Ranga Reddy

4 The Tahasirdar. Baranagar Mandar, rVredchar District. (previousry shown asRanga Reddy District)

...APPELLANTS/RESPONDENTS 1 & 2

R. Siva Rama Raiu. S/o Sita. Rama Raju, aged about 54 years, Rl/o. plot
N o. 1 8, S id d a rt h a n a g a r N o rttr, u vo u rJ j o"_t otoli' "

...RESPONDENTS/PETITTONERS

' If;?.tjfljg#. Metropolitan Urban Development Authority, Hyderabad Rep

'83i:'[fi's'81*i:',tlm#ff :ir,f, :'H[.''.,'s:';]r6,"3#*.*,,"8*"f :
, 

Iffir.!13flerrHyderabad Municipat Corporation, Hyderabad, rep. by the

(Respondents 2, 3 & 4 not necessary parties to this petition)

; ...RESPoNDENTS/RESPoNDENTS
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r.A. NO 110F 2017 (WAMP. NO:38630F201 7l

l.A. NO: 20F 2017(WAMP. NO: 3864 0F20171

petition under section i bl cpc praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be pleased to

suspend the operation of the orders passed in writ petition No 20359 of 2012'

daled 29.12.2016, pending disposal of the Writ Appeal'

petition under section 151 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

condone the delay of ( 125 ) days in re-presenting the present Writ Appeal against

W.P.No.20359 of 2012

r.A. NO: 3 0F 201 7 AMP. NO: 3865 0F 20171

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to

condone the delay of 1B days in presenting the above Writ Appeal'

Counsel for the APPellants: SRI D.V. CHALAPATHI RAO'
GP FOR ASSIGNMENT

Counsel for the Respondent No'1 : SRI V'R' AVULA' SENIOR COUNSEL

Counsel for the Respondent No'2: SRI V' NARASIMHA GOUD' S'C' FOR HMDA

Counsel for the ResPondent No'3: -

Counsel for the Respondent No'4: Ms' T' KANYA KUMARI' REPRESENTING

SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT APPEAL NO: 2002 oF 2017

Writ Appeal under clause 15 of the Letters Patent preferred against the order dated

2g-12-2l16in WP No.18316 of 2008 on the file of the High Court'

Between:

The Hyderabad Metropolitan Urban Developrnent Authority' Hyderabad' rep by its

Secretary.
...APPELLANT/RESPONDENT
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AND

1

3s,3ii,^lty,il,#?y:ir?:lgiT*",:,Ey;,f&"Sf"F,.A1,R;fi 
lt")olo,K'HB

2 The-State,. lep. by the principal,
uepartment, Secretariat, HVOeri6J

' Ilfi":ffff I officer and competent Authority, Urban Land ceiring, Nampaly,

4. The District Collector, Rangareddy District at Lakdikapool, Hyderabad.t 
ll:"}*?idar' Balanagar Mandat, Ranga Reddy District at Lakdikapoor,

t 
ilajr:if:lar Rao, S/o' suryanaravana, Anandnagar corony, Khairtabad,

...RESPONDENT/PETITIONER

Secretary to Govt. of A. p. Revenue

Petition under section 151 cPC praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased tosuspend the operation of the order in pursuance of the common order dated29-12-2016 in wp'No.'18316 0f 2008 & batch passed by the singre judge of thisHon'ble court, pending disposal of the main appeal, in the interest of justice.

Counsel for the Appellant: SRI y. RAMA RAO, S.C. FOR HMDA
SRI V. NARASIMHA GOUD, S.C. FOR HMDA

Counsel for the Respondent No.1: -
Counsel for the Respondent No.2 to 5: SRI D.V. CHALAPATHI RAO,

GP FOR ASSIGNMENT

Counsel for the Respondent No.6: SRt V.R. AVULA, SENIOR COUNSEL

...RESPONDENTS
l.A. NO 2017 (WAMP. 42:2OF NO:24 790F2o17l

WRIT APPEAL NO:72 OF 2018

writ Appeal under crause 1s of the Letters patent fired against the order dated
29-12-2016 in W.p.No.17793 of 2012 on the file of the High Court.

I
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Between:

The State of Telangana, rep by its Prl' Secretary' Revenue Department'

Secretariat, HYderabad.

The Special Officer and Competent Authority' Urban Land Ceiling' Nampally'

Hyderabad.

The District collector, t\iledchal District. (previously shown as Ranga Reddy

District)

TheTahasildar,BalanagarMandal,MedchalDistrict'(previous
ly shown as

..APPELLANTS/RESPONDENTS 1 & 2

AND

1 , E. Sudheer Naga Raja Kumar' R/o' Flat No 102' S'V' Classic' Beside
' iry#i;;Siticon-couniv, Kondapur, Hvderabad - 84'

...RESPONDENTS/PETITIONERS

2. The Hyderabad Metropolitan Urban Development Authority' Hyderabad Rep'

by its Secretary.

3. Gopal Nagar Co.operative House Building 
. 
Society' G6' R K Estale' Road

" N;:4.'(iH.B C-oionv, x|.irirtpirry, Hyderiudo, nep.'oy its President P. Rama

Goud.

4. The Greater Hyderabad Municipal Corporation' Hyderabad' rep by the

Commissioner.

(Respondents 2,3 & 4 not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

t.A. NO: 20F 2017 (WAM P. NO: 240299 0F 20171

PetitionUnderSectionlslCPcprayingthatinthecircumstancesstatedin

the affidavit filed in support of the petition, the High Court may be pleased to

suspendtheoperationoftheorderspassedinWritPetitionNo.lTT93o,f2ol2'
dated 29.12.2O'16, pending disposal of the Writ Appeal'

LA. NO: 4OF2017 (WAMP. NO: 240305 OF 20171

Petition under Section 151 cPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to

condone the delay of (18) days in presenting the above Writ Appeal'

L:

Counsel for the Appellants: SRI D.V. CHALAPATHI RAO,
GP FOR ASSIGNMENT

2

3

4
Ranga ReddY District)



Counsel for the Respondent No.1: SRI V.R. ,AVULA, SENIOR COUNSEL
COUNSEI fOr thE RESPONdENT NO.2: SRI V. NARAS,MHA GOUD, S.C. FOR HMDA
Counsel for the Respondent No.3: _

COUNSEI fOr thc RESPONdENT NO.4: MS. T. KANYA KUMARI, REPRESENTING
SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRITAPPEA

69

LNO i3260F2018
writ Appear under crause 'r 5 0f the Letters patent fired against the order dated29-12-2016 in W.p.No. 22461 of 2012on the file of the High Court

Between:

1. The State Rep. b

ff kl#g,.?ssi,,'*"Jt":#?"'ll'?l'?,?T:i3y.'?,g3[",ii,ffi fl Hl]s'3?s,Tsi
2. The Special Officer

nyoe-r5o-a'J' '"'-''' and Competent Authority, Urban Land Ceiling, Nampaly,

' Il5r,3,'iu'"t 
collector, Medchal District (previousry shown as Ranga Reddy

t 
lHr:il3:[X'3,ot#6"'n'r Mandal, Medchat Districr. (previousry shown as

AND ...APPELLANTS/RESPoNDENTSI &2

' 5rli.1)3'3;3i"t "ddAYil[?:B:X"",Ased abour 26 vears, R:/o prot No F3,

' Ii?,.?S:;sgff Metroporitan uroan oevetop:il?:T}:ilil". #
'ff 

3;',Si'6t:1"fl 
g:,,f J,,H#ff :?,,?:,S[j,,.fi B,;j,6,",8#Ai.:;,,,i:,*"f s

- 
I$r:l:iler,.Hyderabad Municipat Corporation, Hyderabad, rep. by the

(Respondents 2,3 & 4 not necessary parties to this petition)

...RESPONDENTS

I

a,
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petition under section r 5i cpc praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be pleased to

suspend the operation ot the orders passed in Writ Petition No 22461 of 2012'

daled 29.12.2o16, pending disposal of the Wrlt Appeal'

t.A. NO : 1OF 2018

I.A. NO:2OF 2018

Between:

petition under section 151 cpc praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be pleased to

condone the delay of 386 days in presenting the above Writ Appeal'

Counsel for the APPellants: SRI D.V. CHALAPATHI RAO,

GP FOR ASSIGNMENT

Counsel for the Respondent No'1: SRI V'R' AVULA' SENIOR COUNSEL

Counsel for the Respondent No'2: SRI V' NARASIMHA GOUD' S'C' FOR HMDA

Counsel for the ResPondent No'3: -

Counsel for the Respondent No'4: Ms' T' KANYA KUMARI' REPRESENTING

SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT APPEAL NO: 338 OF 2018

Writ Appeal under clause 15 of the Letters Patent filed against the order dated

2g-12-2}16in W.P.No 20373 of 2012 on the file of the High Court

1 . The State Rep. by the Principal Secretary 
. 
to Government of Telangana'

Revenue Department, i"ilu;ffi: rjvoliinio. (previouslv shown as State ot

Andhra Pradesh)

2. The Special Officer and Competent Authority' Urban Land Ceiling' Nampally'

Hyderabad - n--^^ D^nirr
3. The District Collector, IVedchal District (previously shown as Ranga Reddy

District)

4. The Tahasildar, Balanagar Mandal' Medchal District (previously shown as

Ranga ReddY District)

...APPELLANTS/RESPONDENTS 1 & 2

AND



7T

1

F;,11,:'#,y,i!si;.J?;!iils:,%:yil6 jrfl i;63if 3,.l:?!l#s,,1 2-13-662/305
derabad-07.

...RESPONDENTS/PETITIONERS

' JI?.tS.ISB?,9 Metropolitan Urban Deveropment Authority, Hyderabad Rep.

'8;ff #?.'St:id;i:[,i,,f ,#ff :fi ,?:,gff.'R:,;jd,:e,#Ai.*l,!:f,"f j
* 

I:ilr:l:ilerr.Hyderabad Municipat Corporation, Hyderabad, rep. by the

(Respondents 2,3 & 4 not necessary parties to this petition)

...RESPONDENTS
I.A. NO: 1O F 2018

I.A. No:2OF 2018

petition under section 1 51 cpc praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased tosuspend the operation of the orders passed in writ petition No. 20373 0f 2012daled 29.12.2016, pending disposal of the Writ Appeal.

Petition under Section 151 cpc praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased tocondone the delay of 3BB days in presenting the above Writ Appeal.

Counsel for the Appeilants: SRI D_V. CHALAPATHT RAO,
GP FOR ASSIGNMENT

Counsel for the Respondent No.1: SRI V.R. AVULA, SENIOR COUNSEL

Counsel for the Respondent No.2: SRI V. NARASTMHA GOUD, S.C. FOR HMDA

Counsel for the Respondent No.3: _

counsel for the Respondent No.4: Ms. T. KANYA KUMART, RE'RESENTING
SRI M. DHANANJAY REDDY, S.C. FOR GHMC



WR APPIT EAL

72

NO: 581 oF2020

Writ Appeal under clause 15 of the Letters Patent Preferred Against the Order Dat

2gt12t2[16in W'P No 22436 of 2012 onthe file of the High Court'

ed

Between:

IANO:1 OF 2020

'l!?"i1,1"o$T^.,?J",'i3":[U',?e'ff 
S:?:1U"?'3?':"#ffi ffi l]3'3?9'T3i

, ?[Ti:J:lTl'1"|. ""0 
competent Authoritv' Urban Land ceiring' Namparrv'

a TI3Tff:t collector' Medchal District' (Previouslv shown as Ransa Reddv

, ?^tj''?tln.',dar, Balanagar Mandal' Medchal District' (previously shown as

" 
Ringa Reddy Distnct) 

"'A.PELLANTS/RESP.NDENTS 
1 & 2

AND

'fg?J,'$"]1'.11J",.lliir:,iE,-HX''ft1'J"ijfl'3d*?ll?3;axr,a*:fr"'X?:H:'*
. "RESPONDENTSIPETITIONERS

2. The Hyderabad Metropolitan Urban Development Authority' Hyderabad' Rep'

bY its Secretary'

.ffi %l'$,,!8,3";:g:',iJil:,Si;:iftti:'i:.lA:;";,!f;&S,.:"'Jf 
E'S'".fl:

Goud.

4. The Greater Hyderabad Municipal Corporation, Hyderabad, Rep. by the

Commissioner'

(Respondents No 2' 3 and 4 are not necessary parties to this petition)

...RESPONDENTS/RESPONDENTS

petition under section 151 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to

condone the delay of 127g days in representation of the above Writ Appeal'



lA NO: 2 oF 2020

lA NO: 3 oF 2020

Petition under Section 151 CPc praying that in the circumstances stated inthe affidavit filed in support of the petition, the High Court may be pleased to
condone the delay of 143 days in presenting the above Writ Appeal.

73

WRIT PETITI ON NO: 30470 0F 2012

. 
Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be preased to
suspend the operation of the orders passed in writ petition No.22436 of 2012,
dated 29.12.2016, pending disposal of the Writ Appeal.

Counsel for the Appellants: SRI D.V. CHALAPATHI RAO,
GP FOR ASSIGNMENT

Counset for the Respondent No.1: SRI V.R. AVULA, SENIOR COUNSEL

Counsel for the Respondent No.2: SRI V. NARASIMHA GOUD, S.C. FOR HMDA
Counsel for the Respondent No.3: -_

COUNSEI fOr thE RESPONdENT NO.4: MS. T. KANYA KUMARI, REPRESENTING
SRI M. DHANANJAY REDDY, S.C. FOR GHMC

Between:

AND

'1. Garikapati Sudheer Kumar, S/o. Venkateswara Rny". VJr,tirprll;;; Ji[s", parupudi Mandar, Krirh?:,#?;.$.about 
44 years,

2. G.Sudha Rani, Wo.G.Narasimha Rao, Aged about 37 years, Rt/o. H.No.2.l_2_20lt, Near Amrurha Lodse, Grk;rd';;; ;Lii"dXorrrrirhani, Karimnasar.3. K.Subba Rao, S/o. Rarr
sanathnagar, Hyourrbufi'h'Aged 

about 30 years' R/o' B-40, czech colony,

...PETITIONERS

1

2

The State, Rep.by the principal Secretary to Government, ot A.p.,Revenueuepartment, Secretariat, Hyderabad.

The Special Officer and CcHyderabad. tmpetent authority, Urban Land Ceiling, Nanipally,
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Petition under

circumstances stated

pleased to issue writ

other aPProPriate writ,

3. The Hyderabad Metropolitan Urban Development Authority' Hyderabad'

ReP.bY its Secretary'

4. The District Collector' Ranga Reddy District at Lakdikapool' Hyderabad'

5.TheTahasildar,BalangarMandal,RangaReddyDistrict'

u 
ftB%i' ffi9,il 33.ff'fl'J,:,,H,Yr:"-?H[?i1%rl%il[, ?3 #Al53li'? 5.T:

Go ud.

7. The Greater Hyderabad Municipal Corporation' Hydereabad' Rep'by the

commissioner 
"RESP.NDENT.

Ariicle 226 of the Constitution of lndia praying that in the

in the affidavit filed therewith' the High Court may be

or direction particularly in the nature of mandamus or any

a). To declare the order No Hl/7496/76' dated 30'8'1995 issued u/s 8(4) of the

act, on the file of the 2nd respondent as iilegal, void, arbitrary and violating the

provisions of the Urban Land ceiling Act, apart from principles of natural justice'

b). To declare the proceedings of the 2nd respondent issued under section 10(1)'

(5), and (6 ) of the ULC act in respect of the land and for that matter the plot

owned and possessed by the petitioner' as illegal' void and nonest in the eye of

c). Consequently, to set-aside G O Ms No gB5 (Revenue-UCl Department)' dated

2.B.2OO8,on the file of the 1st respondent in which an extent of 64216 sq meters

in Sy.No 148 to '1 55 of Hydernagar village' Balanagar Mandal' Ranga Reddy

District, is allotted in favour of the 3'd respondent'

law

I.A. NO:1 OF 2012(WPMP. NO: 38864 oF 20 121

petition under section 151 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased to direct

the respondents 1 to 5 not interfere with the peaceful possession and enjoyment of

the petitioner over plot No 601 & 602' admeasuring 200 sq yards each situated in

Sy.Nos. 148 to 1 55 of Hyderangar village' Balanagar Mandal' Ranga Reddy

District, pending disposal of the writ petition'
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Counsel for the Petitioner: SRt V.R. AVULA, SENIOR COUNSEL

Counsel for the Respondent Nos.1 , 2, 4 & S: SRI D.V. CHALAPATHI RAO,
GP FOR ASSIGNMENT

counsel for the Respondent No.3: sRr v. NARASTMHA GouD, s.c. FoR HMDA
SRI Y. RAMA RAO, S.C. FOR HMDA

Counsel for the Respondent No.6: -
counsel for the Respondent No.7: Ms. T. KANYA KUMARI, REPRESENTTNG

SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT PETITION NO: 4257 0F 2014

Between:

1. Arikap^udi IVladhavi, w/o A.Gopi c_hand, Aged about 43 years, R/o. Frat No.202, Sri Sai Nitavam. Venkata Sai Ehcrive, Nirimpef -noi'O,"Kti;Ip;ti,
Hyderabad.

2. T.Nirmala, W/o. T.Raja Reddy, Aged about 48 years, R/o. H.No. 1_129/1
Snehapuri Colony. Moiinagar, flyOdraOaO. 

-' -

3. 9q9rqqtl-. B_aby Sarojini, W/o. Anand Rao, Aged about 62 years, Rl/o.H.No.14l'145, prabhuriagar, poranki post, penafiiturr rii.O+ Vij;i;;;;:
Krishna District.

4. gylqli D.amo9aram, S/o. Late pullaiah Naidu, Aged about 44 years, R/o. 571 .MIG-|1,. flat No.104, Krishna Sai Residency,"Xptre-boloi.y, itrir'iplirv,
Hyderabad.

9Jg.l[qluRamanaiah, S/o. C.Ramaiah, Aged about 66 years, Ryo. 1.11_153l1lBl1 , Shyamlal Buitdings, Begumpet, Hyterabad.
...PETITIONERS

5

AND

1. The state, R^eo.bv the principar secretary to Government of A.p. Revenueuepanmenl, Secretanat, Hyderabad.

2. !.he. special officer and competent authority, Urban Land ceiring, Nampafly,
Hyderabad.

3. The 
. 
Hyderabad Metroporitan Urban Deveropment Authority, Hyderabad.

Rep.by its-Secretary.

4. The District Collector, Ranga Reddy District at Lakdikapool, Hyderabad.

5. The Tahasildar, Balangar Mandal, Ranga Reddy District.

6 Gopal .Nagar -Co-operative . 
House. Building Society, G6, R.K.Estate, Road

3B;1 
nrr" Cotony, Kukarpaily, Hyderabid, rep-5i its president p.nami

7. The Greater
Commissioner

Hyderabad lV{unicipal Corporation, Hyderabad, Rep.by the

...RESPONDENTS
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Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be

pleased to issue writ or direction particularly in the nature of mandamus or any

other apProPriate writ,

a).todeclaretheorderNoHl/7496/76'dated30'081995issueduls8(4)ofthe
act, on the file of the 2nd respondent as illegal' Void, arbitrary and violating the

provisions of the Urban Land Ceiling Act' apart from principles of natural justice'

b). to declare the proceedings of the 2nd respondent issued under section 10(1)'

(5), and (6 ) of the ULC act in respect of the land and for that matter the plot

ownedandpossessedbythepetitioners'asillegal'voidandnonestintheeyeof

law

c). consequently, to set-aside G O'Ms No 985 (Revenue-UCl Department)' dated

O2.0B.2OOB, on the file of the 1st respondent in which an extent of 642'16 sq'

meters in Sy.No. 148 to '1 55 of Hydernagar village' Balanagar Mandal' Ranga

Reddy District, is allotted in favour of the 3rd respondent'

l.A. NO:1 oF 2014 WPMP. NO:5251 OF 2014

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit fired in support of the petition, the High court may be preased to direct

therespondentslto5notinterferewiththepeacefulpossessionandenjoymentof

the petitioners over plots Nos 567 ' 626' 569' 564 and 568 respectively'

admeasuring 300 sq. yards each, situated in Sy Nos l48 to 155 of Hyderangar

village, Balanagar Mandal, Ranga Reddy District' pending disposal of the writ

petition.

Counsel for the'Petitioner: SRI V'R' AVULA' SENIOR COUNSEL

Gounsel for the Respondent Nos'1' 2' 4 & 5z SBI-DiV' CHALAPATHI RAO'
GP FOR ASSIGNMENT

Counsel for the Respondent No'3: SRI V' NARASIMHA GOUD' S'C' FOR HMDA

sRl Y. RAMA RAO, S'C' FOR HMDA

Counsel for the ResPondent No'6: -
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Counsel for the Respondent No.7: Ms. T. KAN'A KUMARI, RE'RESENTTNG
SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT PETITI ON NO: s977 0F 2014
Between:

1. Devarasetti Ravi Kumar, S/o. Dr. D. purnachandra Rertrtrr Ana.r -t^^,,t .F
[?i.i.,fl"? 

.diA ii]' i i. ; r ro o r, r'r eli ilffi; t$?, E:flgd,ft-Tr rlIR:! :f
2. T.Venuoopal Reddv. S/o. T.Siva Rami Reddy, Aged about 30 years, Fl/o. plotNo. 430, Vivekanada r.r"gr. botony]'ft k';i;it:fiderabad.
3. Padakandla lndumathi, W/o. p.Balankaiah, Aged- sG;;h;t"Bffii:'iii;'6y",,sar corony, Kukatpary:fl?E:flt;E:* R/o F-'r 5,

4. Pavuluri Prasad Rao. S/o. Kalidas,.Aged about 54 years, R/o. H.No.4_20_12t2, opp KLp pubtic'School, r.rejiLkdtoiiSjJ, crntur.
5. Duddempudi Sudhakar. S/o. Sitharamaiah, Aged about 54 years, R/o. 743,Vasanthnagar Colony, t<utatpa lf V. UvJuliOr,i.'r""

...PETITIONERS
AND

'1. The State, Rep.by the.principal Secretary to Government, ot A.p.,RevenueDepartment, Secretariat, Hyderabad.

' I?3"?53:!:l 
officer and Competent authoritv, Urban Land, ceiting, Nampaly,

t 
lff,Jg!:ijg#. tuletropolitan Urban Development Authoritv, Hyderabad. Rep.

4. The District Collector, Ranga Reddy District at Lakdikapool, Hyderabad.
5. The Tahasildar, Balangar Mandal, Ranga Reddy District.
6. Gopal Naqar Co-ooerative House Building Society, G6, R.K.Estate, Road

[ht. ^rn. 
Cotony, xulritparrvl"Hlj"i"uZa],Ei.oy its president p.Ram:

, 
I$r.q!.ffir rHyderabad 

Municipat Corporation, Hyderabad, Rep. by the

...RESPONDENTS

Petition under Articre 226 0f the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be
pleased to issue writ or direction particurarry in the nature of mandamus or any
other appropriate writ,

1



a). To declare the order No' H1/7496/76' dated 30 8 1995 issued u/s 8(4) of the

act, on the fire of the 2nd respondent as iilegar, void, arbitrary and violating the

provisions of the Urban Land ceiling Act, apart from principles of natural justice'

b). To declare the proceedings of the 2nd respondent issued under section 10(1)'

(5), and (6 ) of the ULC act in respect of the land and for that matter the plot

owned and possessed by the petitioner' as illegal' void and nonest in the eye of

law.

c). Consequently, to set-aside G O Ms No'985 (Revenue-UCl Department)' dated

2.8.2008,on the file of the 1st respondent in which an extent of 64216 sq meters

in Sy.No.148 to 155 of Hydernagar village' Balanagar Mandal' Ranga Reddy

District, is allotted in favour of the 3rd respondent'

r.A. NO: 10F 2014(WPMP . NO:7435 0F 2014

petition under Section 151 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition' the High Court may be pleased direct

the respondents 1 to 5 not interfere with the peaceful possession and enjoyment of

the petitioners over plots Nos 511' 561' 617 ' 48O and 625 respectively'

admeasuring 300 sq' yards each' situated in Sy Nos' 148 to 155 of Hyderangar

village, Balanagar Mandal, Ranga Reddy District' pending disposal of the writ

petition.

Counsel for the Petitioner: SRI V'R' AVULA' SENIOR COUNSEL

counser for the Respondent Nos'1' 2' 4 & 5"38'r'# 
i$$t"t"-ftlll 

-^"'

Counsel for the Respondent No'3: SRI V- NARASIMHA GOUD' S'C' FOR HMDA

SRI Y' RAMA RAO, S.C. FOR HMDA

Counsel forthe ResPondent No'6: -

Counsel for the Respondent No'7: Ms' T' KANYA KUMARI' REPRESENTING

SRI M. DHANANJAY REDDY, S.C. FOR GHMC

The Court made the following: COMMON JUDGMENT



THE HoN'BLE THE CH IEF JUSTICE ALOK ARADIIE

TIIE HON'

VI.P.Nos.304

BLE SRI

AND

JUSTICE J.SREE RAO

70 of 20 L2 4257 and 5977 of 2074

NIVAS

COMMON JUDGMENT 'ble tlre Cl ef,lusli(:e Atok Ara(lhe)

Mr. D.V.Chalapathi Rao, learned Government pleader

for Assignment for the appellants.

Mr. V.R.Avuta, learned Senior Counsel for the
petitioners in W.p.Nos.3O4ZO of 2Ol2; 42SZ and 59ZZ of
2074 and for the unofficial respondents in W.A.Nos.lO99,

1100, 1101, 1 1.21, 1142, 1150, i 151, I L6g, 1770, 1207,
1222, 1231, 1237, 1238, 1246, 1708, 1709, 1775, 77ls,
1743, 1747, 1754, 1755, 1756, 1757, 1758, 1761, 1764,
1765, 7767, 7768, 1785, 1786, 1797, 1798, 17gg,1801; ..
1802, 1804, 1806, 1849, 1857, 1873, 1938, 1989 and
2OO2 of2OI7;72,326,338 of2O1B; and 58t of2O2O

W.A.Nos.1o99. 1 100. I LO l. 11 27.71 42. t750. t151. I 169. 1L207.1 L70-

t7t9
222. t23L 1237 L23a L246 L26s t70a t709 17l s

743 L747 774a L754 l75s I756 17s7 17s8L76t 1764 L765 L767 176a l78s L7A6 1797 179 799.

L74 1, 1

8. 1
1801 Lao2 1804 1805 1806 1849 1857 1873 1938 19

2002 of 20 17:72 , 338 of 2Ol 8: 581 of 2020 and326



Mr. S.Ravi, Iearned Senior Counsel representlng

Mr. V.Naveen Kumar, learned counsel for the respondent

No.1 rn W.A.Nos' 1222, 1237 and' 1748 of 2077 '

Mr. V.Narasimha Goud' learned Standing Counsel for

the Hyderabad Metropolitan Development Authority

(HMDA)

Ms. T.Kanya Kumari' learned counsel representlng

Mr. M.Dhalanjay Reddy' learned' Standing Counsel for

Greater Hyclerabad Municipal Corporation (GHMC)'

2. The bunch of intra court appeals emanate from the

Commonorderdated29.l2.20:16passedinW.P.No.18316

of 2008 and batch by the learned Single Judge' The u'rit

petitions, namely W P'Nos'3047O of 2072 and 4257 and

5977 ol 2014, have been filed challenging the final

staLement dated 30 08' 1995 issued under Section 9 of the

Urbar-r Land (Ceiling and Regulation) Act' 1976 by the

competent authority as well as G'O'Ms No'985' dated

02.08.2008. The issue in the bunch of intra court appeals

and the writ petitrons being similar' the appeals as well as

I



.,)

the writ petitions were heard together and are being
decided by this common judgment

(Tf FACTS:

3. Facts glung nse to filing of these appeals briefly
stated are that one Mr. Abdul Rahman and Mr. Shaik
Ibrahim rd/ere owners of land measurrng Acs.92.2l guntas
ln survey Nos. 148 to 1 55 of Hydernagar Village, Balanagar

Mandal (the then Rajendranagar Taluq), Ranga Reddy

District (hereinafter referred to as .the subject land). The

said land was purchased vide registered sale deed dated

1O.71.1964 by K.Seetharam Reddy, K.yellaiah, S.Govind

Reddy, G.Shankar Reddy, ,\bd,ut Aziz and Mohammed

Ismail (hereinafter referred to as ,the 
on ners,). One of the

purchasers, namely Mohd. Abdul Aziz filed a declaration on

12.08.1926 under Section 6(1) of the Urban Land (Ceiling

artd Regulation) Act, 1976 (hereinafter referred to as .the

Act). During the pendency of the proceeding before the
competent authorit5r under the Act, it appears that the

owners made an application on 05.04.1979 before the

competent authority under the Act. Thereupon, a



I

CerLilicate datecl 13.O8 1979 q'as issued by the competent

authoritl' lhat the land measuring Acs'93'24 guntas is

situated outsrde the municipal limits and withirr the

peripheral limits of agglomeration and is recorded in the

revenue recorcls as agricultural land and is being presently

used for agricultural purpose ' It was further certified by

the competent authority that since the land is al1

agricultural land, the provisions of the Act are not

applicable in respect of the land in question

4. Thereafter, the owners of the subject land vide

registered sale deed dated 20'05'1980 sold the land to the

Gopalanagar Co operative House Building Society Limited

Government issued a master Plan

Society'). The State

vide G.O.Ms.No.319

dated 23.O6.1980 by which the subject land was included

u,ithin the master plal' After the subject land was sold by

theou,nersoftheSocietyon20'051980'thecompetent

authority under the Act issued a notice on 07'10'1980 bv

,,r,hich one of the owners, namely Mr' Mohd' Abdtl Aziz

rt,hou,asrequiredtoattendtheenquiryonl4.lo.l98ofor

(hereinafter referred to as 'the



J

verification of the statement in Form_I. lhereafter, the
competent authority recorded the statement of one of the
o\,vners, namely Mr. Mohd. Abdul Aziz on j3.10.19g7, in

. which, he stated that he had purchased the subject land
jointly along with five others and has sold the same to the
Society. The competent authority under the Act issued a
draft statement dated 22.O3.1989 under Section B(l) of the
Act. Notices under Sectio n g(2) of the Act were issued to
one of the owners, namely Mr. Mohd. Abdul Aziz. The
competent authority on 30.08.1995, prepared a final
statement under Section 9 of the Act was prepared. Being
aggrieved, one of the owners, namely Mr. Mohd. Abdul Aziz
filed an appeal which was dismissed on O4.Og.2OOS.

5. Thereafter, notifications under Section 1O(l ) and
10(3) of the Act were issued onO2.O9.2005 and 1l.OL.2006
respectively. A notice under Section 10(5) ol. the Act u.as

issued on 19.01.2OO6 to the legal heirs of one of the

owners, namely Mr. Mohd. Abdul Aziz. A panchanama was

prepared on 1B.O3.2OOg by which possession of the land

was allegedly taken. Thereafter, the State Government by

\
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G.O.Ms.No.985, dated 02'O8 2OO8 allotted the land to the

Hyderabad Metropolitan Development Authority (HMDA)'

There upon, s rit petitrons were filed in which order dated

30.08.1995 rssued b1' the competent authority under the

Act as u'e1l as the order dated O2 O8'2008 issued by the

State Government by u'hich the subject iand was allotted

toHMDAu,erechallenged.ThelearnedSingleJudgebya

commonorderdated29.l,2.2016quashedtheordersdated

30.08.1995 ar-rd 02'OB'2O08 and allowed the writ petitions'

In the aforesaid lactual background' these intra court

appeals and u'rit petitions artse for our consideration'

(ul SUBMISSIONS ON BEHALF oF APPELLANTS:

6. Learued Government Pleader for Assignment has

submitted that the Certificate dated 13'08'1979 issued to

the ort,ners of the subject land was misused by the Society

and the Soclety u'as required to seek an exemption under

Section 2O of the Act. It is contended that since the Society

failed to obtarn exemption under Section 20 of the Act' the

sale deed dated 20.05' 1980 executed in fan'our of the

Society is void ab iruitio ' It is further submitted that the

i----b 
-
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Society is not a person interested within the meaning of
Rule 5(2) of the Urban Land (Ceiling and Regulation) Rules,

1976 (hereinafter referred to as, ,,the Rules,,). Therefore, no

notice was required to be issued to it before proceeding

further. It is also submitted that the learned Single Judge

ought to have appreciated that the writ petitions suffer

from delay and laches. It is contended that the learned

Single Judge ought to have appreciated that the members

of the Society, who were allotted plots, had no locus to
question the proceeding under the Act.

7 . It is argued that no attempt was made either by the

Society or by its members to implead themseives in the

appeal. Attention of this Court has also been invited to
order dated 14.02.2014 passed in W.p.No.425Z of 2014

wherein it has been held that the question of delay and

laches shall be considered at the time of hearing of the writ
petition. It is contended that the name of the Society has

not been recorded in the revenue records. In support of the

aforesaid submissions, reliance has been placed on the

Supreme Court in State of Assam vsdecisions of the
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Bhaskar Jyoti Sarmal' State of Uttar Pradesh vs'

Adarsh Seva Sahkari Samiti Limited2' U'A'Basheer vs'

State of Karnataka3 and State of Uttar Pradesh vs'

Ehsana and a decision of the Andhra Pradesh High Court

inthechittiCooperativeBuildingsSocietyLimitedvs.

Government of Andhra Pradeshs'

(III) SUBMISSIoNS ON BEHALF oF RESPONDENT No'1:

8. Learned Senior Counsel for the respondent No 1 in

W.A.Nos.122 2 ol 2Ol7' 1237 of 2Ol7 arld l74B of 2Ol7

submitted that on the date of sale to the Society' the

subject land ntas an agricuitural land and a certificate was

issued by the competent authority that the subject land is

an agricultural land and is exempted from the provisions of

the Act. It is contended that Section 2O of the Act applies

aJter determination of land as a surplus land under the

Act. It is further contended that the fact that the Society

had purchased the iand'' was 'w'e11 within the knowledge of

the competcnt authority' It is pointed out that the name of

r(20i5) 5 SCC .321

, izo to\ rz scc 493
. izozt\ s scc 313
, )oz: 

'scc 
otrl-ine SC I 3 l1

- 1ga4 Q) AnWt{ 216
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the society u,as mutated in the revenue records, and no

Society in respect of the
notrce \r.as issued to the

proceedings under the Act

. 9. Learned Senior Counsei for the unofficial
respondents in the remaining appeals has submitted that
the subject ra,d is a,, agricuiturar rand and the bar
contained in Section 5(3) of the Act does not apply. It is
further submitted that the sale deed executed in favour of
the Society is valid and Section 6(2) of the Act which is
mandatory in nature was required to be complied with.
However, the competent authority has not complied with
the mandatory provision contained in Section 6(2) of the
Act. It is argued that the notice of proceeding under the Act
ought to have been given to the Society. In support of his
submissions, reliance has been placed on the decisions in
Y.Sri Rama Krishnaiah vs. Special Officer and
Competent Authority, Urban Land Ceiling, Vijayawadao,
Kothuru Babu Surendra Kumar (died) vs. Special Oflicer

6 1988 SCC OnLine Ap 374

LI
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and Competent Authority' ULC' VijayawadaT' State of

West Bengal vs. Anil Ratan Banerjee8' State of Uttar

Pradesh vs. Hari Rame and a Drvision Bench Judgment of

thisCourtinStateofTelanganavs.M.RajendraAgarwal

(W.A.No.724 of 2017' clated 19 08 2024}'

(rvl REJOINDER SUBMISSIONS:

iO. Learned Government Pleader for Assignment' by way

of rejoinder has submitted that the certificate issued by the

competent authority under the Act u'as misused and

merely on the basis of statement of one of the owners of the

subject land, Mr. Mohd Abdul Aziz ' the Society cannot

expect that notice of proceeding under the Act would be

issued to the Society

(vl PROVISIONS oF THE ACT:

1 1 . We have considered the rival submissions and have

perused the record. At this stage' it is apposite to take note

of relevart Provisions of the Act

thereunder. Section 2(o) defines

and the Rules made

the exPression hrban

7 1999 SCC Or.rline AP 813 : 2OO0 ($ AJ'D 596

8 2010 SCC Online Cat I 195
e (2ot3) 1 SCC 280 

?.-
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land', the relevant extract of which is extracted belou, for
the facility of reference:

"urbzrn land" means, -_

a-ny land situated wrthin the limits of a:r urbarr
agglomeration and referred to as such in the
master plan; or

(ii) in a case where there is no master plar, or where
the master plan does not refer to any .land as
urban lard, any land within the limits of an
urbal agglomeration and situated in aly area
included wrthin the local limits of a municipality
(by whatever namc called), a notified area
committee, a town area committee, a city arld
town committee, a small town committee, a
cantonment board or a panchayat,

but does not inclrrde any such lald which is mainly
used for the purpose of agriculture.

12 ' section 2 (q) defines the expression .vacant 
land,,

which reads as under:

"2(q) . "vacatt land,, means land, not being land mainly
used for the purpose of agriculture, in an urba.n
agglomeration, but does not include_
(r) lard on which construction of a building is not

(i,

permissible under the building regulations in
force in the area in which such land is situated;
in an area where there are building regulations,
the larld occupied by any building rvhich has
been constructed before, or is being constructed
on, the appoir*e6-day with the approval of the

--..-

"2(o)

(,



appropriate authortt,v and the land appurter-rant

to such buildrng, ar-rd

(iir) in al1 area rvhere Lhcre are no building

reg:lations, thc land occupied b1' any burlding

which has becn constructed beforc' or is being

constructed on' the appointecl day and the land

appurtenant to such building:

Provided that where any person ordinarily kecps

his cattle, other than for the purpose o[ dairy farming or

for the purpose of breeding of live stock' on any land

situated in a village r,'ithin al urban agglomeration

(described as a village in the revenue records)' then' so

much extent of the land as has been ordinarily used for

the keeping of such cattle immediately before the

appointed day shall not be decmcd to be vacant land for

the purPoses of this clause'"

13.Section3oftheActmandatesthatapersonisnot

entitled to hold the vacant iand in excess of the ceiling limit

on and from the commencement of the Act Section 4

prescribes the ceiling limit' Section 6(i) requires a person

holding vacant iand in excess of ceiling limit to file a

statement within such period as may be prescribed'

t4. Section 6(21 of the Act, u'hich is relevant for the

purpose of controversy, is extracted below for ready

reference
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"6(2) If tt'e compctcnr authority rs of the opinion that_
(a) in any State ro which this Act applies in the firsr

instance, any person held or_r or after the 17rh day of
February, 1975 ald bcfore the commencement ot
this Act or holds at such commencement; or

(b) in any State which adopts this Act under ciause (l)
of Articlc 252 ol the Constitution, any person holds
at the commencement of this Act, vacant land in
excess of the ceiling limit, then, notwithstanding
anything contained in sub section (1). it may serve a

person requiring him to filc,
as may be specified in the

notice, the statement referred to in sub-sectron [1).,,

15. Thus, from the perusal of Section 6(21 ot the Act, it is
evident that if the competent authority is of the opinion
that any person holds any vacar.rt lald in excess of the
ceiling limit, it is required to serve a notice on such person.

Section 6(3) empowers the authority to extend the date of
filing of the statement for such further period as it deems

frt, provided that such period of extension shal not exceed

three months.

16. Section g of the Act deals vvith preparation of draft
statement as rega-rds the vacant land in excess of ceiling

notice upon

within such

s uch

period

iimit. The said section further mandates that draft
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statement shall be served in such manner as may be

prescribed on the person concernetl u'ho m ay filc

objections to the draft statement wrthin a period of thirty

days from the service of draft statement' The competent

authority thereafter, is required to give reasonable

opportunitY of hearing to the concerned and Pass such

orders as it may deem fit' Section 9 requires the competent

authority to issue a final statement'

lT.SectionlooftheActdealsu'ithacquisitionofvacant

land in excess of ceiling limit' Sub-sections (1) to (6) of

Section 10 specify the various steps ln'hich are to be taken

for acquisition of the vacant iald in excess of the ceiling

Iimit and eventually provide for taking over possession of

such vacant land. Section 20 of the Act deals'rn'ith pou'er to

exempt. The relevant extract of Section 2O of the Act is

extracted below for the facility of reference:

"2O. Power to exemPt:--

(1) Notwithstanding alything contained in ar-ry of the

foregoing provisions of this Chapter-

(^) where a:-ry person holds vacant lald in

excess of the ceiling limit ald the State

Governmenl is satished' either on its own
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(b)

motton or otherwise, that, having regatd to
the location of such lar-rd, the purpose for
which such Iand is being or is proposed to
be used and such other rclevant factors as
the circumstar-rccs of the case may require,
it is necessary or expedient in the public
interest so to do, that Government may, by
order, exempt, subject to such conditions,
if any, as may be spccified in the order,
such vacant land from the provisions of
this Chapter;

where aly person holds vacant land in
excess of the ceiling limit ald the State
Government, eithcr on its own motion or
otherwise, is satisfied that the application
of the provisions of this Chapter would
cause undue hardship to such person, that
Government may by order, exempt, subject
to such

specified

conditions, if any, as may be
in the order, such vacalt land

from the provisions of this Chapter:
Provided that no order under this clause sha_ll be

made unless the reasons for doing so are recorded in
writing.

(2) If at aly tirne the State Govcrnment is satisfied
that any of the conditions subject to which zrny
exemption under clause (a) or clause (b) of sub_
section (l) is gralted is not complied wrth by any
person, it shall be competent for the state
Government to withdraw, by order, such
exemption*a$r giving a reasonable opportunity
to such person for making a representation

\
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against the proposed \1'i ]drarval and thereupon

the 1;rovisions o[ this Chapter shall appty

accordrngll'."

18. h-r exercise of pourers conferred under Section 46(1)

and (2) of the Act, the Rules' namely Urban Land (Ceiling

and Regulation) Rules, 1976' inave been framed' The

relevaut extract of Rule 5 reads as under:

..S.Particularstobecontainedindraftstatemerrtas

regards vacant lands and maflner of service of the

same:-- (1) Every draft statement prepared under sub-

section (1) of Section 8 shall contain the particulzrs

sPecified in Form IIi '

(2) (a) The draft statement shall be sen'ed' together with

the notice refcrred to in sub-section (3) of Sectlon

8,on-
(i) the holder ofthe vacant lands' and

(ii) all other persons' so far as may be knot'n ' who

han'c, or are likely to have ' aly claim to' or interest in

the ownership' or possession' or.both' of thc vacant

lands, by sending the same by registered posl

addressed to the person concerned'

(1) in the case of the holder of the vacant

lands' to his addrcss as given in the

statement ftled in pursuance of sub-

section (1) of Section 6' and

(ii) in the case of other persons at their last

known addresses'
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(b) Where the draft statement and the notice are
returned as refused by the addressce, the sane shall
be deemed to have bcen duly sen,ed on such pcrson.

(c) Where the effects to sen/e the draft statcment and the
notice, on the holder of the vacant Iands, as the case

may be, arly other person referred to in (a), in the

manner specihed in that clause is not succcssful for
reasons other than the reasons referrcd to in clause

[b), the draft statement and notice shalt be served by

affrxing copies of the same in a conspicuous placc in
the offrce of the competent authority and also upon

some conspicuous part of the house (if any) in which

holder of the vacant lands or, the case may bc, the

other person is known to have last resided or carried

on business or personally worked for gain.

Draft statement [ot to be served on all
interested persons:- If a person could not be said to be

an aggrieved person under Section 33(1) of the Central
Act, he would not be entitled to notice under Rule 5 (2)

of the Rules the requirement of notice under Rule 5 (2)

of the Rules must be tested with reference to the nature

of the adverse interest the person has, who is required

to be given notice. State differentiy, if a person l-ras no

adverse interest uis-a-uis that of the declarant, hc is not
entitled to notice.

Persou interested:- When a transfer converted by

Section a $l @) of the Central Act is liable to be ignored

for purposes of the Act, the Society cannot contend that
it is entitled for a notice as required under the Rules as

a'person interested'. The larid in question was sought to

be trarrsferred alter 17-2-1975 under an unregistered

ante dated agreement of sale which cannot take shelter

I



uncler the decree of the Crt'il Court ln

() S.No.2OS i 1991 as the same is non est in larv as per

Section 42 of the Central Act Though a suit for specihc

pcrformance is maintainable against the declarant' the

samc has 1o be ignored for purpose of the Act under

Scction a(a) (a) o[ the Central Act a]ld the land so

transferred has to be computed' for arriving at the

cxcess vacant land held by the declarant- Hence the

society cannot contend that it is entitled for a notice as

required under Rules as a 'person interested"'

lg.RelerrantextractofRuie5(2)oftheRulesreadsaS

under

5. Particulars to be contained in draft statement

as regards vacant lands and manner of service of

the same: (1) x-rx xx-r

(2) (a) the draft statement shal1 be served' together

rvith the nolice referred to in sub-section 3) of Section

IE

8, on

(i) the holder of the Vacalt lalds, and

(ii) all other persons, so far as may be known'

who have, or are like1y to have, alry claim to' or

interest in the ownership, or possession' or both'

of the vacant 1ands, by sending the same by

regstcred post addressed to the person

concerned,

(1) in the case of the holder of the vacant

lands, to his address as given in the

statement frled in pursuance of sub

section ( 1) of Section 6, aI1d
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(i4 in the case of othcr persons at their last
known addrcsses.

Thus, Rule 5 of the Rules provides that the draft
statement referred to in Section g(3) of the Act shall be

served on hoider of the vacant lands and on ali other
persons as far as may be known who have or likely to have

any claim who are interest in ownership, or possession, or
both of the vacant 1ands by sending the same to them by
regrstered post.

20. The provisions of the Act have been repealed by the

Urban Land (Ceiling and Regulation) Repeal Act, 1999. The

provisions of the Repeal Act were adopted by the erstwhile

State of Andhra pradesh w.e.f. 2Z.O3.2OOB.

(vrf ANALYSrS:

21. In the instant case, one of the owners, namely

Mr. Mohd Abdul Aziz filed a declaration under Section 6(1)

of the Act. During the pendency of the

owners including the aforesaid Mr. Mohd.

made an application on OS.O4. l9Z9 before the competent

authority under the Act seeking

proceeding, the

Abdul Azrz, had

a certificate that the
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subject lancl 1s agricultural land Thereupon' the

competent autl-roritf issued a certificate on 13 08' 1979

stating that the subj ect land is situate outsid e the

municipal limits and is r'vithin the peripheral limits of

agglomeration. It n'as further stated that the subject land

isrecordedintherevenuerecordasagricultura,llandand

is being used for agricultural purposes' The competent

authority certified that the subject land is exempted from

the provisions of the Act under Section 20 of the Act as

long as the land continues to be used for agriculture and

not for an1' other Purpose'

22.Theou,nersofthesubjectlarrdvideregisteredsa]e

deedsdated2o'o5.lg8osoldthesubjectlandtothe

Society. A statement of one of the co-owners' namely

Mr. Mohd. Abdul Aziz was recorded before the competent

authority on 13. i0.1987' In his statement' the aJoresaid

Mr.Mohd.AbduiAzizstatedthatthesubjectlandhasbeen

sold to the Societl'' Thus' the fact that the sale of the

subject land to the Society r'r'as brought to the notice of the

competent authoritY' Hou'ever' the competent authority' if



rt lr,as of the opinion that the Society or its members held

the vacant land in excess of the ceiling limit within the

urban agglomeration ought to have issued notice either to
[he Society or to its members. However, the competent

authority did not issue any notice either to the Society or to

its members. The Supreme Court in T.V.Antony vs. State
of Tamil Naduro has held as under:

" 10. In the light of the scheme of the Act as
preferred above, even if there is aly contravention of
section 6, the bonafide purchasers have some
protections as per the provisions of Sections 9, lO and
1I of the Act. In other words, even if there is aly
contravention of Section 6, a duty is cast on the
competent authority to issue notice to a.ll the persons
concerned or all the claimants of the persons
interested in such excess land and consider the same
in accordance with law. No doubt, it is true that ln
para 5 of the counter aJfidavit, it is stated that the
third respondent has informed the purchaser that the
sale having been done in violation of the Tamil Nadu
Urban Land {Ceiling and Regulation) Act, l97g will bc
treated as null and void. The petitioner was not given
proper and adequate opportunity to put forth hrs
claim in consideration of competent authority with
regard to (a) nature of the lands, (b) construction of arr
industry in terms of Schedule III of the Act.,,

2l

Lo 2019 SCC Online SC 1486



Thus. Section 6(2) casts a duty on the comPetent

authority to lssue a notice to the persons who have or may

have a claim or intcrcst or may be in possessron of land

The aforesaid mandatory requirement was not followed in

the instant case.

zJ. The competent authority after a period of eight and a

half vears issued a dratt statement on 27 '03'1989 and

notice of draft staLement was issued to one of the co-

owners, namelv Mr' Mohd' Abdul Aziz' It is pertinent to

mention here that in the draft statement' the competent

authority recorded the fact that the lald has been sold to

the Society. The relevant extract reads as under:

"The cieclaral-rt and his co-owners have obtained

unrler Section 2(o) of the Act for the

of 92.21 Acres r'rde S O & C'A'

Lr.No.C/ 1264179. dated 13 08'1979 and disposed of

in favour of Gokul Cooperative Housing Society

Limitcd ir-l the year 1980 8 1 for housing purpose As

the Certificatc obtainc<l under Section 2(o) of the Act

was misused by the declaralt the transactions stated

to have been done urith the said Society is treated as

nu]l and void."

a Certrhcate

entire land



l 
-.1

24. Thus, the competent authority at the stage of
rssuance of draft statement also, was aware that the

subject land has been sold to the Society. However, the

notice of draft statement was not issued either to the

Society or to its members. On 30.0g.1995, a final
statement under Section 9 of the Act was 

. 
issued and

thereafter, the notifications under Section 1O(1) and 1O(3)

of the Act were issued on O2.O9.2O05 and 11.01.2006

respectively, which was follov'ed by a notice under Section

1O(5) of the Act which was issued on 19.oI.2006 to the

legal heirs of one of the owners, namely Mr. Mohd. Abdul

Aziz. A panchanama rvas prepzred on 1B.O2.2OOg, by

which possession of the subject land was allegedly taken.

The subject land, vide G.O.Ms.No.985, dated 02.OS.2OO8,

was a-llotted to the Hyderabad Metropolitan Development

Authority.

25. It is pertinent to note that even though the Society as

well as its members had purchased the subject lald much
prior to preparation of draft statement and the factum of

purchase of the subject land by the Society was well within
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the knou'ledge of the competent authority ' Hou'ever' the

competent authority did not follor'r' the mandate ol Section

6(2) of the Act and did not serve either the draft statement

under Scction 8 or the final statement under Section 9 of

the Act on the Society or its members' who had a

claim/interest in the ownership of the subject land and

r,,,erc in possession of the subject land by virtue of

aliotment of plots to them by the Society' The competent

authoritv did not also issue any notice of proceeding under

Section 10 of the Act either to the Society or to its

members. Thus, the entire proceeding under the Act

conductedllehindthebackoftheSocietyanditsmembers

and in flagrant violation of Section 6(21 of the Act as well as

in violation of Rule 5(2) of the Rules' The proceeding under

the Act quct the Socrety alrd its members' therefore' does

not harre anY legal sanctitY'

26.Wemavadverttotheissuewhetherdelayandlaches

on the part of some of the n'rit petitioners disentitles them

to arr5r reliel in exercise of powers under Article 226 of the

Con stitution of India' It is trite iaw that extraordinarjr
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jurisdiction of this Court under Articie 226 of the

Constitution of India is discretionary in nature and
question ol delay and laches in all kinds of cases would not
disentitle a party to invoke the jurisdiction under Article
226 of the Constitution of India. It is equally well settled

legal position that test while ascertaining the delay, is not
of physical running of time and when circumstances

justifying the conduct exists, the ilregality which is
manifest cannot be sustained on the sole ground of iaches

(see M/s.Dehri Rohtas Light Railway Company Limited
vs. District Board, Bhojpurrrl. In Tukaram Kana Joshi
vs. Maharashtra Industrial Development Corpo rationt2,
the Supreme Court dealing with the issue of delay in
approaching the Court under Article 226 of the

Constitution of India has held as under:

"13. The question of condonation of delay is one of
discretion and has to be decided on the basis of the
fac[s of the case at hand, as the same varlz from case
to case. It will depend upon what the breach of
fundamental right ald thc remedy clarmed are and
when ald how the delay arose. It is not that there is
any period of limitation for the courts to exercise therr

t! (1992) 2 SCC 598L (2013) I SCC 3s3
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pou,ers under Article 226, nor is it that there can

never be a case rvl-rere thc courts calnot tntcrfcre in a

matter. afLer the passagc of a certain length of time'

Therc ma1 be a case \\rhere thc demand lor lustice is

so compelling, that the Hrgh Court rvould be inclined

to intcrfcre in spite of detal' Ultimately' it would be a

matter within the discretion of the Court and such

discretion. must be exerciscd farrly and justly so as to

promote justice and not to defeat it The validity of the

party's defence must be tried upon principles

substantially equitablc (Vide P'S'

SadasiuasuamA Y. State of T- IV [(1975) i SCC 152 :

1975 SCC (I&S) 22 : AIR 1974 SC 227 il ' State of

M.P. v. Na.ndlal Jaistual [(i986) 4 SCC 566 : AIR 1987

SC 25ll and, Tndip Kumar Dingolv' State of

w.B. l(2oog) 1 SCC 768 : (2009) 2 SCC (L&S) 1191 )

14. No harcl and-fast rulc can bc lard down as to

when the High Court should refusc to exercise its

jurisdiction in favour o[ a party who moves it after

considerable delay and is othcrwise guilty o[ laches

Discretiou must be exercised ludiciously and

reasonably. In the event that the claim made by the

applicant is legally sustainable' detay should be

condonerl. In other words, r'r'here circumstances

justifying the conduct exrst, the illegality which is

manifest. cannot be sustaincd on the sole ground of

laches. When substantial justicc and technical

considerations are pltted agarnst each othcr' tlle

cause of substantial justicc desen'es to be preferred'

for the other side cannot claim to harze a vested right

in the injustice beinq jonc' because o[ a non-
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deliberate delay. The court sfrould not harm innocent
parties if their rights have in fact emerged by delav <_rnthe part of the petitioners. (VideDurga
Prashqd v. Chief ControLler of Imports and
Exports [(1969) 1 SCC 185 : AIR 1970 SC 7691,
Collector (LA) v . Katrji Ktg87) 2 SCC 107 : t 989 SCC
(Tax) 172: AIR 1987 SC

Rairway co. Ltd.u. oirrrl 
13531 ' Dehn Rohtas Liqht

scc se8 : ArR ree3 
", ";:,r::;':;.:::r:;'"":::);India[(2OO3) 2 SCC 593 : AIR 2003 SC I14Ol

and Shankara Coop. Housing Societg Ltd. v. M.
Prabhakar [(2Ol l) 5 SCC 607 : (2011) 3 SCC (Civ) 56 :

ArR 201 1 SC 2 r61l .).

The principle laid dor,r,n in Tukaram Kana Joshi
(supra) has been quoted with approvar in union of tndia
vs. N.Murugesanr3. Thus, the issue of delay has to be

decided on the basis of facts and circumstances of each
case.

27. In the backdrop of the aforesaid well settled legal
principles, we may advert to the facts of the case in hand.
In these bunch of writ appeals as well as the writ petitions,
common issue q.ith regard to the validity of the proceedings

under the Act as well as the validity of the order of

\3 (2022) 2 SCC 25



allotmentdateclo2.oS'2oOBmadebytheStateGovernment

in favour of HMDA is invoived One of the writ petitions'

nameiy W.P.No.1B3 16 of 2008' and other u'rit petitions

rn ere filed in 2012, from u'hich the present bunch of

appears emanate were filed in 2OO8 and' 2072 itself' The

aforesaid writ petitions do not suffer from any delay and

laches. As stated supra, since the issue being common in

the u,rit appeals and the writ petitions and since the same

is being dealt with on merits, in the peculiar facts of the

case, we are not inclined to dismiss the u'rit petitions' on

the ground of deiaY and laches'

28. It is also pertinent to note that there is no material on

record to establish whether any identification or any

demarcation of subject land was held as per Section 17 of

the Survey and Bound'aries Act' 1923' Similarly' there is

no materia-l on record to suggest that the tand jointly

purchased by the owners was subjected to partition'

Therefore, it u'as not possible to take possession of the land

rvhich fell to the share of one of the ou'ners namely
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Mr. Mohd. Abdwl Aziz. The learned Single Judge, therefore,

has rightly discarded the panchanama.

29. The competent authority had issued a certilicate on

L3.O8.I979 stating that the subject land is an agricultural

land and, therefore, provisions of the Act do not apply to

the subject land as long as the same is used for

agricultural purposes. Merely because, subsequently, the

subject land was used for non_agricultural purposes, the

sale deed executed in favour of the Society cannot be

termed as ab initio uoid.. Tl:le contention that the Society

and its members were not the persons interested within

the meaning of Rule S(2) of the Rules is also sans

substqnce. Therefore, the contention that either the Society

or its members had no locus to question the proceeding

under the Act is misconceived.

30. For the aforementioned reasons, u,e do not find any

ground to differ with the conclusion arrived at by the

learned Single Judge
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in the result, the r,r'rit appeals fail and are hereby

dismissed,u,hereasthervritpetitionschallengingthefinal

statemcnt dated 3O.OB'1995 as well as the G'O'Ms'No'985'

dated 02.08.2008 are allou'ed'

Miscelianeous applications pending' if an5" shall

stand closed How'ever, there shall be no order as to costs'
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